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LEGISLATIVE ASSEMBLY.
Thursday, 9th February, 1922.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

MEMBER SWORN.

Raja Rajendra Narayan Bhanja Deo, O.B.E., of Kanika, M.L.A.
(Bihar and Orissa: Landholders).

QUESTION AND ANSWER.
SCcHOOLS FOR TRAINING MEN AND WOMEN TELEGRAPHISTS.

177. Mr. N. M. Joshi: (1) Will Government be pleased to give a list
of schools conducted or aided by Government for training men and women
telegraphists for the Telegraph Department and the annual recruitment

for each, mentioning which schools are for (a) Europeans and Anglo-Indians,
and (b) Indians? '

(2) Will Government be pleased to state the scale of grants paid to aided
telegraph schools or classes attached to schools?

(8) Will Government be pleased to state whether any Indian schools

have been ever invited to open such classes on the Grant-in-Aid system, and
if so, with what result?

(4) Will Government be pleased to give the figures relating to the
annual recruitment of telegraphists to the Department during the last three

years for (a) General, and (b) Station Services, and what are their scales
of pay?

Oolonel 8ir S. D'A. Orookshank: (1) Attention is invited to the reply
given to Mr. Muhammad Faiyaz Khan in the 'Legislative Assembly in
September 1921. Since that reply was given, a class for non-Indian boys
has been opened in the Bombay Educational Society’s High School at
Byculla, Bombay. Each class consists of not less than 8 pupils in the
first year and not less than 12 after the first year. The total number of

recruits annually is not a fixed quantity, but varies according to the require-
ments of the Department. .

(2) For every candidate trained in a Telegraph Training Class attached to
u selected school and admitted into the Department, a bonus of Rs. 100,
if he is drafted into the General Service, and Rs. 70, if into the Station
‘Service, is paid to the school by the Telegraph Department. This payment

is irrespective of any grants payable by any other Departments of Govern-
ment.

(3) A copy of the rules under which telegraph classes can be opened in
schools was sent to all Postmasters-General for communication to all schools
where there was a possibility of opening classes, and two schools training
Indian candidates were selected. There has been no expansion recently of

*  (2283) .



2284 LEGISLATIVE ASSEMELY. [9tH FEB. 19221

the system, as the requirements of the Department are being met by the-
existing arrangements.

(4) The average number of telegraphists recruited during the last three-
years is as follows:

General  Station
Bervice.  Service.

1918-19 o 154 Nil
1919-20 .. 128 Nil
1920-21 . ..o 122 195

_ The Station Service was introduced in the Department only from the-
1st December 1919. The scales of pay are as follows:

General Service . +  Re B0—5—100—10—250 (Efficiency Bar at the stage of Rs. 200).

[ At Calcutta, Rangoon. Bombay, Madras and Karachi (A Bervice)
| Ra. 70—5—160 (Efficiency Bar at the stage of Rs. 115).
Station Bervice .

-3
-1 At any other place where adopted (B Service) Rs. 60—5—150..
_ (Efficiency Bar at the stage of Rs. 105).

Mr. N. M. Joshi: Does not the Government see the necessity of open-
-ing more classes in Indian schools?

Colonel Sir S. D'A. Orookshank: I will inquire into that question and
give the Honourable Member a reply later on.

MR. GANDHI'S CHARGES AGAINST THE GOVERNMENT.

Dr. H. S. Gour: May I ask the Honourable the Home Member to:
reply to my question, of which he has been supplied with notice?

Mr. President: When an Honousable Member wishes to ask a question
by private notice he must submit it to the Chair as well.

Dr. H. B. Gour: May I ask for the reply, with your permission?

The Honourable Sir William Vincent: Sir, I have not seen any written:
question myself, but I received oral notice that I was to be asked a question
as to the action, if any, the Government intended to take in regard to the
recent statement made by Mr. Gandhi. The attention of the Government
of India has been drawn to that statement. The Government have already
made an announcement on the 6th of February which contains a full state-
ment of their policy, and they have given a more detailed explanation of
it in this Assembly. They have nothing to add to those pronouncements.

- As regards the specific charges of misconduct made in Mr. Gandhi’s last
statement, I will have inquiries made from the Local Governments as to the
truth of the allegations and I will place any information I receive at the dis-
posal of the Honourable Member. But I must remind the Assembly that
all these questions are really matters for Provincial Administrations to deal
with, and many of them have, I believe, been taken up, or are being investi-
gated by Local Governments. I would also ask the Assembly not to place
too much reliance on vague statements of this kind, bearing in mind the fact
that similar allegations, those, for instance, regarding the jail administra-
tion in Delhi, have proved to be without foundation. There are two par-
ticular charges, however, to which I must draw attention. One relates to.
the dispersal of unlawful assemblies by force, and I want to make it quite

L]



QUESTION AND ANSWER. 22’35

elear that, where it is necessary o disperse unlawful sssemblies and such
assemblies refpse to disperse when ordered to do so by competent authority,
it is the intention of the Goverrrment that, as in all other countries, they
should be dispersed by force when this is necessary. In such cases force is
the only remedy.

&

In the second place, attention is drawn in this statement of Mr.
Gandhi’s to the question of searches and arrests by night. The Govern-
ment of India will give no undertaking that searches and arrests will not be
made by night or by day, as may be found necessary.

There is one more point t¢ which I shall refer, and that is the statement
that a special form of pledge has been devised to be signed by volunteers
with the deliberate purpose of keeping out all but men of approved charac-
ter. I want the Aspembly to bear in mind the recent tragic occurrence at
Gorakhpur, where so many servants of the Crown have lost their lives, and
to consider whether that is any indication that this new pledge is being kept.
In my judgment, it remains for Mr. Gandhi to consider that occurrence in
the light of some of the remarks which he made after the more fatal dis-
‘turbances in Bombay.

UNSTARRED QUESTION AND ANSWER.
CONTROLLER OF CORTRACTS ORGANISATION.
255. Mr, K. 0. Neogy: Will Government be pleased to state :

(a) whether the Controller of Contracts organisation at present
attached to the Quartermaster General’s Branch, Army Head-
quarters, is & central agency set up mainly, if not wholly, for
the wholesale and econontical purchasing of foodstuffs, petrol
oils, lubricants, mineral fuel and other miscellaneous supplies
for the Army in India and abroad; '

(b) whether proposals are at present under consideration of Govern-
ment for placing the above organisation on a permanent basis
in view of its proved utility to Government as considerably
economising expenditure of military funds on supplies arranged
by it: if so, the approximate date by which the organisation
will be made permanent and its exact future status, i.e.,
whether it will be absorbed in the Quartermaster General’s
Branch or will remain as a separate office directly under the
control of the Commander-in-Chief;

(c) whether it is a fact that the first Controller was an eminent
businessman of Calcutta, and whetker, on his relinquishing
the appointment, it has throughout been and is even now held
by Supply and Transport Corps Officers? If so, what are the
business qualifications of each of these officers to hold the
appointment ?

Sir Godfrey Fell: (a) The Controller of Contracts administers a separate
organisation, which is controlled directly by the Quartermaster General
in India. The purpose of this organisation is as stated.

(b) The question of making this efganisation permanent is at present
under the consideration of Government. The future status of the Controller

A2
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of Contracts will depend upon the decision which His Majesty’s Govern-
ment may make regarding the recommendations of the Army in India

‘Committee on the subject of the creation of the appointment of a Surveyor-
General.

(c) The answers to the first two parts of thigpquestion are in the
affirmative. As regards the third part, the senior officers of the Supply

and Transport Corps have considerable experience in the purchase of sup-
plies.

STATEMENT OF BUSINESS.

The Honourable Sir William Vincent (Home Member): Sir, may 1
make a statement of the legislative business to come before the House next
week? On Monday, the 18th February, the following Bills, which were
passed by the Council of State and laid on the table of the Assembly on
the 1st of February, will be taken into consideration, and, if the Assembly
so thinks fit, will, it is hoped, be passed:

(1) A Bill to repeal certain provisions of the Criminal Law Amend-
ment Act, 1908. '

(2) A Bill to repeal certain special enactments supplementing the
ordinary criminal law.

The Report of the Select Committee on Btanding Orders will probably
be taken into consideration on the same date and Standing Orders, as
amended by the Committee, will be passed, if approved by this Assembly.

RESOLUTION RE: IMPROVEMENT OF MEDICAL EDUCATION
IN INDIA.

Lieut.-Col. H. A. J. Gidney (Nominated Anglo-Indian): Sir, the Reso-
lution which stands in my name reads as follows:

‘ This Assembly recommends to the Governor General in Council that he be pleased
to appoint a Committee of professional experts, half to be obtained from the United
Kingdom in consultation with the General Medical Council, and the other half from
India, to tour India and to inquire into the training that is obtained in the various
Medical and Surgical institutions, both official and non-official, and to submit recom-
mendations with a view to bringing the Indian institutions, in all respects, on a level
" with those of the United Kingdom ani thereby creating in India a suitable field of
recruitment for its entire Medical Bervices.”

The Resolution that I am putting before this House places me in a
position of some singularity insomuch that I have not got any medical man
here to contest what I am to say. It also leads me to state my disappoint-
ment and regret that there is not a Medical Member attached to this House
sitting on the Government Benches, for, I submit, in such intensely profes-
gional matters it will be much better for me to be replied to ty a medical
man, especially when the Indian Medical Service and the medical needs of
India are very prominent before the country to-day. The Service is repre-
sented most worthily by the Member who holds this portfolio, but at the
same time, Sir, in these intensely scientific subjects, it is much better that
they are dealt with first-hand by a ngedical man. Sir, I feel I am entitled
10 talk with some authority on this matter, and, as such, I feel that I
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should be thrusting my opinion on this House and they may think, as a
professional man, what I say is correct. Sir, I speak with some authority,
because I have received my training in India, in London, in Edinburgh, in
Oxford and in Cambridge, in all of which places I have qualified and re-
ceived my degrees. I feel I can, therefore, speak with some authority. My
Resolution is the sequel of one that was moved at the last Simla Session
by Mr. Subrahmanayam. Honourable Members of this House will remem-
ber that at that Session Mr. Subrahmanayam pointed out to this House a
certain letter which was received from the General Medical Council, in
which he showed, or tried to show, the discourtesy extended to India, as
compared with the courtesy given to the English schools. This House will
remember that, on that occasion, it expressed itself in no uncertain terms
regarding this Resolution. The General Medical Council, no doubt, was
informed of this and they acted in a very wise manner insomuch that they
have extended their grace regarding the affiliation of Indian Universities
and graduates, to a longer period than they had intended doing. To place
themselves in & more secure position and to justify this extension of grace,
they have taken it upon themselves to send out a representative, named
Dr. Norman Walker. Now, it will be necessary to know what Dr. Norman
Walker is going to do or why he is coming out. I believe I am right in
thinking (but I am open to correction) that Dr. Norman Walker has come
cut in consultation with the Government of India. I do not know whether
the provincial Governments have been consulted in this matter. I am told
that he left England on the 13th of last month and should be here now
or will shortly be in India.

To Dr. Norman Walker’s staff is to be appointed one of the most cap-
eble officers of the Indian Medical Service to help him—I refer to Colonel
Needham who is the Deputy Director General of the Indian Medical Service
—and, when he tours each province, he is to be aided by, I believe, two or
three non-official Medical members. His intention, I understood, at first
was to inquire into our defective system of midwifery training, but I have
gince learnt that his inquiry will embrace a larger field, inasmuch as he will
find out the various rules which govern our institutions, with a view to plac-
ing before the General Medical Council his opinion as to whether our schools
should or should not continue to be affiliated by the General Medical Coun-
cii in England. I believe that is correct. Now, the Committee that 1
propose in this Resolution goes many steps further. It is to inquire into a'l
our medical needs and the object is to advise the various Governments re-
garding the defects in their medical training with a view to bringing them
up to equality with the best in Europe. Before I go further into this matter,
it is perhaps necessary for me to enter into some little detail as to the
training that is at present given to medical students in the Indian Univer-
gities and Colleges. I make one exception, and that is Madras, for, I be-
lieve, that Madras stands par ezcellence . about the best medical institution
in India, so far as medical training is concerned. The training of our
students devolves on two sets of tutors or teachers or professors. The first
is the Indian Medical Service and the other is the tutorial staff consisting
mainly of Assistant Surgeons or those who have qualified in the Indian
Universities. There is no doubt it is the current belief that most of these
professorial appointments, or the best of them, are held and retained by
the Indian Medical Service officers. *I offer no arguments for or against the

-
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(Lieut.-Col. H. A. J. Gidney.j

justice or wisdom of this retention, but I believe that is the current opinion
in India. A# the same time, I must admit that the selection for these ap-
pointments amongst the Indian Medical Service is not always of the best;
I mean by this that it does not always depend entirely on merit. These
Professors devote an hour or two daily to the training of the
students, a few hours to their hospital work and the rest of the time is,
I believe (and very rightly so, as I did myself) devoted to maintaining
a lucrative private practice. Now, it is well known that most
of the members of the Indian Medical Service, to which 1 belonged, are
Lirds of passage. The result is that the preliminary, and in some cases
more than the preliminary, training devolves on the second class of teach-
ers, viz., Assistant Surgeons. I call them Assistant Surgeons, because
they generally are of the M. B., B. 8. or the L. M. 8. type and enter that
service in Government. They are young, inexperienced, and newly-fledged
doctors, who, for their own benefit and their own experience, keep on for
a year or two, and in some cases longer, on the residential staffs of our
various hospitals. They are very rarely, if ever, permanent men. I must,
at the same time, admit that there are a few good professorial chairs given
to Indian Medical men. Bombay is an example of this. But, at the same
time, there is no doubt a feeling that these appointments ere few and far
between. Now, what is the result of this training ? Our graduates are
imperfectly trained compared to the European schools and graduates. They
are absolutely devoid, or to a large extent devoid, of any national medical
pride. Those wishing to succeed in life and to improve their knowledge are
compelled to go to Europe, to England, to the Continent: some go to
America and even to Japan. When they return, they look down on their
own Indian degrees, and yet India offers the finer field for practical work
than any other part of the world. It may surprise this House to know
that Indian students who wish to qualify or obtain a degree in ophthalmic
surgery (a disease which abounds in India, to which specialists from all
parts of the world come to gather experience), ears, throat, teeth, etc., have
perforce to go to Europe to acquire this so-called special knowledge.

Our poorer and most brilliant students are therefore penalized, and they
have to remain in the background for want of funds to enable them o
go to England. It may be pertinent here to ask: ‘ Why should these
brilliant students in India be so penalized, and those who wish to get on in
this world be forced to go to England to spend their parent’'s hard-earned
money when India offers the best field, provided efficient training were im-
parted to them? Why should this be so? I submit, with all respect to those
in charge of our various Hospitals in India, that there is & want of gkilled
gtaff, which results in deficient and defective training and which in its turn is
partly attributable to a parsimonious Government. The Indians, rightly or
wrongly, say that, owing to the official monopoly, our institutions are de-
fective, though the staff are very keen indeed in improving things. There
iz another factor which plays an important part in this defective training,
r1s., the inferior type of Indian Medical Service men who are coming out
te India to-day. The Indian Medical Bervice was once the most brilliant
Bervice in any part of the world. It consisted of a band of devoted men
who gave their lives to this country, and who have made their names in
the various branches of research worle. The Indian Medical Bervice at-
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tracted the cream of the European schools: to-day it attracts the skimmed
amilk or the whey, and men of a distinctly inferior professional type, I be-
lipve, are now coming out. That applies to the men who are recruited
4rom England. Now let me refer to the men who are nominated (not by,
-examination) now in India, the Indians. Before I refer to them, I should
like to say something more about the Indian Medical Service. I say that
the best of the English schools will not come out to India for various
reasons, viz., India, they see now, is not good enough; they realise the un-
settled state of the country; the economic conditions press them very
heavily; the Service is unattractive to them, and there is not the faintest
-doubt that the racial feeling which exists to-day is playing a big part in
preventing them from coming out. Bimilar reasons apply to the paucity
wnd inferiority of the other services in Indie—the Indian Civil Service, the
Army, and even, I believe, the Women’'s Medical Service.

I now come to the Indians. The best Indians of our Universities will
not look at the Indian Medical Bervice, because they can do better in
private practice. They say, and very rightly say, that the plums are
T8served, not for them but for the Europeans. There is too much colour
prejudice and official influence at work; but, whilst on this point, I must
make a digression and offer my tribute of gratitude and acknowledgment ‘o
the present Director-General of the Indian Medical Service, Sir W. R.
Edwards, who, I know, has gqt the Indian interests deeply and truly at
heart.

Let me continue. There is too much of the European hall-mark and the
FEuropean-trained versus the country-born and the Indian-trained at work
in official circles. This even applies to our Nurses to-day. Another handi-
cap is this: we cannot go to England, because the European schools
are so congested that it is difficult for the Indian to secure admission. I do
pot think that what I have said here can be refuted in principle. I
challenge the Government to do so. Now, who are the sufferers in these
conditions? Our hospitals, our students, our graduates, and the women
and children of this country whose high mortality still confronts us with
awe. Let me now make a mental leap from my Medical Committee to
the Reforms. The ultimate goal that we aim at in India to-day is Swaraj.
To attain this, I submit, we must prepare the ground so far as our medical
needs are concerned. Are we doing so to-day? I say emphatically  No ’,
for there is no national medical pride existing in our institutions, no
unification of medical degrees; there is no one—or very few—who is proud
of his Indian M., D. or other degrees. It is for this reason
mainly that I regret that medicine and the medical administration of this
country has been made a transferred provincial subject. I submit that
it should have been retained as an Imperial reserved subject, for we might
then have got our own Indian General Medical Council. 1 want to
-change all this; I want to inculcate some national medical p_nde; I want
to put our house in order, to raise the standard cof medical training and make
it equal to the very best in Europe; to demand equal recognition by deserv-
ing before desiring ; to improve our training and to get ‘the best staff
possible; to kill the European hall-mark and all these distinctions that
stand in our way ; to supply our own medical men for the entire medieal
services, including the army and civil; to make the Service more popular;
to have it a first class Service and open to the best men in the world;
_to recruit freely in India, instead gf depending on ohhfsrl countries for our
amedical men; and to be independent like other Dominion Btates, to let

L]
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others come to us, not we to them. To shake off the control of the
General Medical Council; and to have our own General Medical Council.
Such is the Nirvana that I am trying to portray; such is the medical
swaraj that I am trying to put before you to obtain for India and which,
I submit, will be obtained by accepting my Resolution.

There is no use saying with one breath, * We want swaraj ’, and in the
next, * borrow our medical needs from other countries . Can we obtain this
Nirvana with the present system which is in force in India? I say empha-
tically ‘ No’. It is impossible with the present type of medical men
who are coming to India. It merely results in inferior training at the
hospitals, when compared with the European schools.

Now, what is the remedy? Appoint a Committee to thoroughly
investigate and level up all Hospitals in India and make them the equal
of the best in Europe. I am indifferent as to its national constitution,
but it must be the very best obtainable and must consist of experts, both
European and Indian. Let it tour all important places in India—Caleutth,
Bengal, Lahore, Madras—inquiry into our present day training and draft
out remedies, however drastic they may be. Of course, it must be admitted

that, for a few years to come, we shall have to employ medical experts and
specialists from abroad.

What is the constitution of my Committee? Three experts from Europe
and three from India, in Medicine, Surgery and Midwifery, with power
to co-opt experts in specialistic subjects. Let me compare my Committee
with the Committee of Inquiry suggested by the General Medical
Council and supported by the Government of India, with its solitary
representative on it from the General Medical Council, who, I may
en passant say, is an eminent Dermatologist, and which will tour the
various parts of India receiving the local help of two or three officials and
non-official medical men. Can India’s legitimate and pressing medical
needs be remedied by a skin specialist, however eminent he may be?
Do we want our skins improved? If he, as a skilled Dermatologist, removes
the cursed colour bar, I, for one, would gradually welcome him to my
Committee, for nothing is more needed in India to-day than the complete
and final eradication of this cursed colour bar and distinction. To my
mind, the two Committees I have put before you are not comparable.

Now, it might be said here that this Committee of mine will interfere
very seriously with the provincial Governments. I say that it will not.
This interference with provincial Governments is & much hackneyed excuse,
conveniently put up on occasions by the Government of India to suit its
own convenience. I have no desire to interfere in Provincial Governments
with my Committee, but I object to such pious objections and such efforts
of platonic homage rendered to provincial sensitiveness. My Committee
will not interfere with any provincial Government more than will
Dr. Norman Walker and his Committee. Let me ask: Is not the Govern-
ment of India, the adviser of all provincial Governments? Is not the Legis-
lative Assembly representative of all the provinces? ]_f)o we not represent
the people of India, and do not the people of India form the various
provinces? Of course they do.

I am not out to interfere with or fhwart the medical progress.in Pro-
vinces. I say my Committee is out to help, nc:'t to thwart them,
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I am not actuated by impertinent curiosity or interference; so, why
should the provincial Governments, if they are genuinely desirous of improv--
ing their own schools, object to my Resolution or to the Cummittee? Why,
should we anticipate that they will say: ‘ Mind your own business, . we will
mind ours.” I will no doubt be told that by my Committee I will be poking*
my nose into provincial hospitals and their working. Well, if I am poking my,
nose into their affairs, is not Dr. Walker doing the same thing with his Com-
mittee, the only difference being that I will be poking more noses than he,.
possibly much better and more penetrating noses than he? I submit, with all
respect, that provincial Governments cannot and should not object to the
Committee that I propose in my Resolution. Let me now refer to the-
expense involved in my Committee: I submit this will be only three times-
the amount the Finance Committee has already sanctioned for Dr. Walker’s-
Committee, but the greater expense will be more than compensated for by
the greater gain. With Dr. Walker we will derive partial gain, whereas with-
my Committee we will derive more gain and will thoroughly inquire into-
all the -branches of our medical training, and, as you know, the whole is-
always greater than the part. I repeat, this solitary representative of"
Lhefeneral Medical Council cannot possibly be an expert on all our medical
needs.

We do not want to improve in midwifery only, as suggested by my
Honourable friend, Sir Deva Prasad Sarvadhikary, but in all subjects-
which, in many cases, are perfunctorily taught in our schools for want of
an efficient training staff, and which will be felt more and more as the
year® go by. We are often told, and no doubt Dr. Walker will repeat it,
‘ wait a little longer, when there will be more men and better men coming:
into the Indian Medical Service from England.” . I do not believe this for
a single moment, and I ask this Honourable House to accept this from me.
You may take it from me—and I ask you, with all respect, to do so—that
the Indian Medical Service, so far as England as a recruiting ground is
concerned, is absolutely dead, a past History and a past glory.” We must,.
therefore, look for out future men from and in India, and now is the time to-
put our schools in order, so that within a few years they will be able to-
supply our entire medical needs. If I had the choice, I would say that I
would rather have the best from India than the mediocres from Europe.
India to-day demands of the very best. She must have that. She cacnnot:
supply it herself to-day, but I want her to supply it within a few years.
She must do so. My Resolution asks and seeks for this, nothing more and
nothing less. In support, Sir, may I be permitted to read just a few
extracts from the debate which was held in the Imperial Legislative Couneil'
in 1918 upon the Resolution moved by the Right Honourable Srinivasa
Sastri on the Civil Medical Services. Most of these extracts support what
I have said here, some reflexly, others directly. The Honourable the Home
Member, when he entered into that discussion, said as follows:

¢ Further, nearly all the officers of the Indian Medical Service possess English-
degrees and have been trained in England in specialist and practical work, which officers
trained in India are generally unable to obtain '—and mark this point— *not through:
any fault of their own, but simply as the result of local conditions.”

“The Honourable Pandit Madan Mohan Melaviya in talking on the same
Resolution said as follows:

* We are not blind to thé fact that in this country we have not got those medical
institutions as you have in England. But I ask you to consider whether the non-
existence of these institutions is mot the gesult of the present system of recrniting the-
Indian Medical Bervice ! Bo long as you will not look for the recruitment of this-

L
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Bervice in India, you will not get institutions where the highest education. can be
smparted. I consider it a matter of regret and of reproach to India that, while it has
had such a large number of medical experts and distinguished medical men in ita
_service, there should not be one first-class institution where the higher training could.
.be imparted, and that it should be possible to urge that the absence of these institutions

constitutes a difficulty in the way of employing Indians in the higher rarks of the
Service.’

Further on, he remarks:

* The real feeling is that medical science should become more nationalised, that the
results of medical researches and the advantages accruing from a knowledge of medical
science should be retained in India; they should be scattered more broadcast in the
-country, that they should go down among the people in a larger degree than is possible
under present conditions. It is towards that end that it is suggested that a separate
Civil Medical Service should be constituted. It is in the interests of humanity that it
should be so constituted. Where our existing institutions are deficient, let provision
be made for improving them up to the highest standard. Let it be open to Indians
as much in practice as it is in theory to obtain a fair share of appointments in the
‘Todian Medical Service, if they prove their merit and worth.’

I have but a few more extracts left. The Right Honourable Srinivasa

Bestri, in summing up and in reply to a question put by the Honourable
:8ir William Vincent, said :

‘1 think it has actually been proposed—it came out abundantly in the evidemce—
-that an Indian, before being admitted to this examination, d be compelled to
undergo a hospital course in England. Some fix it at one year, some fix it at a year
.and a half, and some fix it at two years That, it seems to me, is not according ‘!aftm
admission, nor contemplating with equanimity the results of the free admission. it

be remembered too, it is becoming increasingly difficult for us to gain admission into
.any place of technmical training in England.’

Further on, he says:

* It will, at all events, place within the reach of those who want the advancement
-of this country the services of a body of beople who will be patriotic, who after their

pensions will remsin in India and give the benefit of their matured wisdom to the
service of this land.’

The Honourable Surgeon General Sir William Edwards, the Director
-General of the Indian Medical Service, when speaking on this Resolution,
-said :

‘I will not weary the Council by speaking further on this point, but before touching
on the second part of this Resolution, I think it my duty to inform this Council that
there is every reason to fear that the Indian Medical Service, unless its conditions are
greatly improved, will cease to attract medical men of the highest attainments, either
British or Indian. It must, therefore, be mended or ended, and I unhesitatingly
maintain that, in the interests of India, the former is the wiser course.’

Truer words were never uttered by any officer in charge of the Service.
“That statement was made in 1918, four years ago. The question is,
‘has it been mended?

With these few remarks, Sir, I place my Resolution before this House
for their consideration, hoping that they will consider it from the varipus

aspects which I have placed before them, and I trust that they will receive
3t with approval. !

" The Honourable Mian Sir Muhammad Shafl (Education Member): Sir,
the deep interest which my Hbnourable friend, Colonel Gidney, takes in
the cause of medical education in this country is, in his case, perfectly
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natural, and I am sure Honourable Members will agree with me that, in
bringing forward this Resolution, he is actuated by the best of intentions.
At the same time, from the various schemes of Indianisation of our Imperial
services, many of which have already been adopted and others are in the
«ourse-of formulation, as well as from the institution of examinations in this
country for the purposes of recruitment to those services, Honourable Mem-
bers will realise that the Government of India are in entire sympathy with
1he ultimate object which the Honourable Mover has in view.

The question which arises upon this Resolution, therefore, is not one of
principle, for in respect of principle we are all in agreement. The question
at issue is really one of method, and, in offering the few observations which
I intend to make upon this Resolution, I propose to confine myself to that
-question—that is to say, the question of method.

Sir, it is quite true that the Member in charge of Education in the Gov-
ernment of India is not a medical expert, but the question before the House
ir not one of a scientific medical proposition with reference to which differ-
-ent medical schools hold different opinions. The question is one upon
which, I venture to submit, every Member of this House, be he an expert
in medicine or not, is in a position to pronounce a definite opinion.

Sir, a careful analysis of the Resolution moved by my Honourable friend
will make it clear to Honourable Members that the proposal put
forward by him is divisible into three parts. In the first place,
sthere is the proposal for the appointment of a Committee and the eonstitu-
tion of that Committee. There is, in the second place, the nature of the
‘inquiry which this Committee is intended to make; and there is, in the third
‘place, the ultimate object with which that inquiry is to be undertaken. Now,
I propose to deal with these three aspects of the proposal embodied in this
Resolution separately, in order to show *that, while I am in entire sympathy -
‘with the object which my Honourable friend has in view, the method
‘proposed by him is entirely misconceived.

12 Noov.

Sir, the Honourable Member has referred to what happened in Simla.
in the September Session. Honourable Members will remember that,
during the summer of 1921, the General Medical Council, being very anxious
that practical training in Midwifery both in England and in India should
be brought up to the requisite standard, took certain action in connection
‘with the training which is being imparted in this country. As I empha-
-sised on that occasion, that action was not based upon any racial or politi-
-ca] considerations and was taken by the General Meadical Couneil in the dis-
«charge of the statutory obligations which rested upon their shoulders under
a Statute passed by the British Parliament. Well, Sir, in connection with
the action which was then contemplated by the General Medical Couneil,
a debate took place in this House in its Simla Session, and a certain Reso-
lution, to which I need not refer in detail, was adopted. That Resolution
‘was, communicated by the Government of India to the Secretary of State
-and-by the Secretary of State to the General Medical Council. Honour-
-able Members are aware that in response to what was urged by this House
-and the Government of India, the General Medical Council have postponed
the carrying into effect of that Resolution and have sent out Dr. Norman
‘Walker to make inquiries on the spdt as to the exact position with regara

.
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‘o medical education in this country. As the Honourable the Mover has
informed the House, the Government of India have on their own behalf
associated Colonel Needham with Dr. Norman Walker in this inquiry, and
the proposal is that, when these two gentlemen tour about all over the
country, in each Province they will have co-opted with them in their inquiry
one official and two non-official medical representatives. It will thus he
seen that, in this inquiry, which is about to be inaugurated—I may inform
the House that Dr. Norman Walker is already in Delhi and he proposes to
address those 'Members of the two Houses who will be present at the
gathering to-morrow upon the nature of the inquiry he has come out to
make and upon other matters connected with the subject-matter of this
Resolution—well, Sir, we shall have a representative of the General Medi-
cal Council, a representative of the Government of India, an official repre-
sentative of the Provincial Government—meaning one official representa-
tive of the Minister—and two non-official medical experts in each Province
representing the profession. In these circumstances, I ask: Is it at all
necessary, would it not be entirely superfluous on the part of the Governor
General in Council, to appoint another Committee of Inquiry, which also is
to tour about the country for the purposes mentioned in this Resolution? It
seems to me that the proposition, as I have put it, has only to be stated in
order that it should be readly accepted by this House.

Again, my Honourable friend himself has admitted that the expendi-
ture involved in the inquiry which he advocates will be, according to him,
three times as much as the expenditure involved in Dr. Norman Walker’s
inquiry. I was not aware that the Government of India were possessed f
a superfluity of funds which they could spend on this inquiry and that
inquiry. Indeed, we are face to fage with a financial stringency unparal-
‘leled in the past history of India, and, iu these circumstances, when
we have an inquiry already actuslly, practically, going on, or at any
rate soon to be commenced in circumstances which I have already ex-

wiained, does our financial position justify the acceptance by this House of
a Resolution involving an expensive inquiry of the kind which my Honour-
uble friend has proposed in this Resolution ?

The next point which I wish to place before the House for its considera-
tion is this: What is the nature of the inquiry which the Resolution con-
templates ? Now, let me invite your attention to the exact wording of the
Resolution in this connection. This is how the Resolution runs:

‘ to inquire into the training that is obtained in the various Medical and Surgical
institutions, both official and non-official, and to submit recommendations with a view to

bringing the Indian institutions, in all respects, on a level with those of the United
Kingdom.”

Now, Honourable Members are aware that, in the new state of things which
has been brought into existence by the Reforms Scheme, University cdu-
éation, including medical education, is a transferred provincial subject.
What the Resolution asks the Governor General in Council to do is this: to
appoint a Commlittee to inquire into & branch of University education in
the provinces when the administratiou. of that subject has been transferred
into the hands of Ministers, elected representatives of the people who, ‘n
L]
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the, discharge of their responsibilities, are answerable to the Provincial
Legislative Councils. The latest theory, I understood, was that the Uni-
versities ought to be given more and more of an autonomous character in
the discharge of their duties, and it seems to me that one of the funda-
mental principles for the successful working of the Reform Scheme which
we, this House as well as the Governor General in Council, have to bear in
mind is non-interference with the administration of subjects which, under
the Government of India Act, are now fransferred provincial subjects. 8ir,
there may be, and possibly there is, a good deal of truth in what Colonel
Gidney has said with regard to the actual state of things obtaining in our
<ducational institutions in the provinees in so far as medical training is con-
cerned. But Colonel Gidney has misconceived the place in which such a
vroposition ought to be discussed. I am sure my Honourable friends here
who represent the Madras Presidency will not be prepared to admit the cor-
rectness of any criticism which has been made by my Honourable friend
‘with regard to medical education in their province.

Lieut.-Col. H. A. J. Gidney: I made an exception with regard to Madras.

The Honourable Mian Sir Muhammad Shafi: And I doubt very much,
1 doubt very much indeed, if the representatives of the Presidency of
Bengal, and particularly if amongst them there are any who are Fellows
of the Calcutta University, will be prepared to admit that the criticism
made by my Honourable friend applies to fmedical education in that Presi-
dency. Indeed, my recollection is that, when the Resolution with regard to
the action which the British Medical Council proposed to take last year was
discussed in the Simla Session, loud protests were heard from the Bengal
.Benches against what was said by my Honourable friend himself with
regard to the defects in meédical training and medical education in this
country. As regards the other provinces, the criticism made by him may
be partially or even wholly justified. " I do not think it necessary to enter
into a discussion of that. But it is the provincial Legislative Councils of
those provinces in which medical education is defective which constitute
the proper place where such a discussion as this ought to be raised, so that
the attention of the Ministers who are in charge of education in those
provinces may be invited to the defects obtaining in those systems, with
the object which my Honourable friend has in view. That, I submit, is
the proper procedure to be adopted in a case like this. and I would earnestly
request this House not to accept a Resolution which is calculated to drive
a coach-and-four through this sound constitutional principle.

Then, the ultimate object which my Honourable friend has in view, in
eonnection with the inquiry which he has proposed, is embodied in the last
words of the Resolution. He seeks to create in India a suitable field of
recruitment for its ‘ entire Medical Services. ° Now, here again I am in
entire sympathy with the ultimate object which my Honourable friend has
in view. But I would invite the attention of the House to the phrase
‘ entire Medical Services’. That phrase includes not only the Indian
Medics]l Service, but it also includes the Provincial Medical Service and
ths Subordinate Medical Service., Here again the same constitutional
objection arises. In regard to the Provincial Medical Service and the Sub-
ordinate Medical Service the Governor General has no power whatever,
in the conditions which have been brought into existence by the Reform

- 8cheme, to interfere. Those are doncerns of the provincial Governments,
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-exclusively the concerns of the Ministers in the new state of things. It is
-only the Indian Medical Service which is the concern of the %}ovemor
-General in Council. Now, with regard to the Indian Medical Service
I have one or two obsprvations to make. Our proposals with regard to
this Service are now before the Secretary of State, and no orders have yet
been passed by the Secretary of State in connection with those proposals.
A discussion, therefore, of what the position will be when those orders.
are passed is now premature. After the Secretary of State has passed
his orders, if still a discussion is necessary, that will be the proper time
for such a discussion. Moreover, I would like to mention to the House
that the question of passing an All-India Medical Registration Act is now
under the consideration of the Government of India. And should we,
after consulting the Local Governments, be in a position to place before
“this House an All-India Medical Registration Bill, the next question that
will arise will be the constitution of a General Medical Council in India,
and in consequence, it seems to me that it is, at this moment, both
premature as well.as inadvisable to discuss the question raised by my
Honourable friend in regard to the Indian Medical Service. On all these
grounds, therefore, I appeal to my Honourable friend to withdraw his
Resolution, and, in case he insists on a Division, I ask the House to
reject the Resolution, not on the ground that the principle involved is one
with which the House should not be in sympathy or that the ultimate
object is such that the House should pronounce against the Resolution,
but on the ground that the remedy placed before the House by my
Honourable triend is entirely misconceived.

Rai Bahadur 8. P. Bajpai (Lucknow Division: Non-Muhammadan
‘Rural): Sir, in view of the statement made by the Honourable Mian Sir
Mubhammad Shafi, I beg to withdraw my amendment*.

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
Sir, the angelic rigidity with which Colonel Gidney has chosen to circum-
scribe himself makes it difficult for us to rush in where he has not feared to
tread. I have been trying to find out what super-scientific expert knowledge
is necessary to take up his challenge and have failed, for he is fairly
intelligible to the laymen. However, I agree with him it is unfortunate
that there are no more medical Members, for their ancestors established
the British Indian Empire. If, Sir, the next best title were any good,
1 should urge some on my own behalf. Not only as one who has watched
medical education with the keenest possible interest all one’s public life,
but as one who is the son of a doctor, the brother of doctors and hopes.
to be the father of a doctor (Laughter), I have some claim, and I admit the
need of improvement, for our methods are anything but perfect. My
amendment shows, Sir, that I do not agree with the_ Honouraf?le Mlan Sir
Muhammad Shafi in his position that there is no occasion for an inquiry. An,
inquiry, on tke other hand, has been forced on us. An inquiry has been
undertaken and that inquiry will not be fully satisfactory. The assent to
that inquiry, however, shows that there is not really very much in the cons-
titutional position that the Honouarble the Educatmr: Member, seeks-to take:

* ¢ For the Resolution substitute the following :

* This Assembly recommends the Governor General in Council that he may be
pleased to take early steps to bring the Indian medical institutions on a level with
those of the United Kingdom and thmliy wreate adequate facilities for the entire
recruitment to Indian Medical Services in India.’
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up, and I believe central advice and central financing in these matters would
be useful and acceptable. I must take exception, however, to the sweeping’
nature of the inquiry that the Resolution seeks to attain. Representing
Bengal and as a Fellow of the Calcutta University, I have no desire to-
claim perfection on behalf of our medical teaching, for with more resources-
we can and should do more. It is common knowledge, however, that the
Medical Colleges of Bengal and the infant Belgachia College, that has-
come into existence during the last few years, have, in spite of a tremendous-
handicap, achieved wonders. I do claim also that the Lahore and
Bombay Medical Colleges have done work of which any medical institutiomn:
similarly situate might be proud.

We are on insecure ground on the question of Midwifery. In Septem-
ber last, the Agsembly took up the question and the Resolution here was:
"of great assistance in putting off the evil day. Before the Assembly moved
“in the matter, the Lytton Committee had taken it up in London and pressed
‘upon the authorities the uiter undesirability of interfering with our medical
“graduates in the way that they proposed to do, because, among other things,
‘one of the surest things that would happen would be agitation for retaliation
‘of a kind that would not be desirable. That representation of the Lyttom.
"Committee had some effect on the authorities and they agreed to pause..
‘The Secretary of State also had already taken up the matter and the Re-
solution of this Assembly was of great assistance in bringing about the
imtl.ll:iry that is represented by Dr. Norman Walker. There were some-
rather ominous words in Colonel Gidney’s speech that I did not understand..
Colonel Needham has been deputed, he said, to be on the staff of Dr-
Norman Walker. Well, if that is not so, the official Member who will’
follow me will probably correct Colonel Gidney or me, for I believe-
Colonel Needham is, and should be, one of the .Commission, and not a-
member of the staff:

The Honourable Mian Sir Muhammad Shafl: Sir, may I be permitted’
to make the position clear? I think I stated that Colonel Needham is-
being associated on behalf of the Government of gndia with Dr. Norman:
Walker in that inquiry as a oolleague.

Sir Deva Prasad Sarvadhikary: And not as a member of the staff. I
am glad to have that assurince, because a great deal may depend upon
that, and the position of the provincial associates will also depend upon
what Colonél Needham’s position on the Commission or Committee may be.
Sir, Colonel Gidney has chosen to say, and he may have good reasons for-
saying, what the General Council of Medical Education in England has
not yet thought fit or dared to say with regard to the whole of our medical
training. He has said that which the Sadler Commission, which- went
as far as possible into the question, has not thought necessary or fit to say.
The expression of disapproval of the General Council of Medical Education
is not with reference to training and teaching in subjects other than mid-
wifery. Midwifery is the only sore point, as far as one knows, with the
Council in England, and that is the point with which, I think, we need
trouble ourselves for present purposes, and my amendment is directed
towards that.

- There also I do not admit that the General Council of Medical Education
in England occupies a strong position, Nor do I admit that, in the action
that nt.ﬁey. are taking, they have been actuated only by a sense of statutory
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-obligations. The statutory obligations, Sir, have been always there. How
is it that, only within the last few years, they have been troubled with
-considerations like these and found it necessary to threaten withdrawal of
‘recognition of Indian graduates. There would not really be very much
‘the matter with regard to the exclusively Indian position if the threatened
withdrawal of recognition came, particularly if the scheme for the Indianiza-
-tion of the services is given early effect to as it ought to be. If the
-inquiry, to which the Honourable Mian Sir Muhammad Shafi has referred,
for a general All-India Medical Registration Act and the scheme for the
formation of an Indian Medical Council fructifies, I do not think it will
really matter from this exclusive point of view whether the General Council
-of the Medical Education in England continues to recognise our graduates or
‘not. But I am sure we do not want to be and cannot in these days afford
to be exclusive, insular or isolated. Moreover, there will be some out-
.standing matters in regard to which we shall still be dependent upon Great
Britain particularly with regard to admission to institutions like the Schools
-of Tropical Medicine, and examinations for the Diplomas of Public Health
:and other things about which Indian students are naturally keen in England.
‘Unless you are registered on the British register, you cannot be admitted
40 the Tropical School of Medicine or to the examination for the Diploma
-of Health and some other Diplomas.

Regarding the Indian Medical Service, we hope, Sir, that we shall very
soon achieve all or at least much that' we want. So long as that, however,
«does not come, we are interested in proving to the General Council of
"Medical Education in England that they are entirely under a misappre-
shension with regard to the training and teaching here, and I propose to
-.go into the matter & little in detail an® show why, if there is to be an
inquiry, it ought to be confined to the teaching and training in Midwifery,
and need not be of the comprehensive type that Colonel Gidney suggests.
‘It is not the difficulty about the statutory obligations that made the
-General Council of Medical Education take up the matter so much as the
.objection of some amigble gentlemen in the Indian Medical Service, who
were super-anxious about the efficiency of our training here. The first
suggestion, as far as I have been able to find out, about the defective mid- *
wifery training was put forward before the Public Services Commission
in 1918. Various members of that Service gdve evidence before that Com-
mission. They were not very happy that Indian Medical graduates got
into the Indian Medical Service within a short time of their arrival in
ZEngland, as if the Universities and the institutions there could not take
.care of themselves, they thought it necessary to suggest a time-limit. A
gort of incubation was insisted on, and an Indian Medical graduate would
‘have to be there for one, two or three years before he could be permitted to
ghow what he was able to do in examinations and hospitals. Time will
‘pot permit me to go into details. Colonel Smith of the Punjab, Colonel
Rogers of Bengal and Colonel Elliot of Madras gave their evidence and
supported this point of view. They, however, did not succeed, so far as
~the Public Services Commission was concerned, and Mr. Abdur Rahim's
‘note settled the matter. When they failed with the Public Services {fom-
mission, they took their second step. It was a sort of trench warfare
that has been going on since 1918. The next trench was the British Medical
Association in1918. They waited in deputation on the Secretary of State
and the whole tale of woe about midwifery inefficiency was again laid bare.
“The Secretary of State reminded the deputation that the Public Bervices
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Commission had gone into the matter very thoroughly and had not sup-
ported their case. However, he gaid:

* I agree that the training must be acquired in this country, but I look forward with
confidence to the time when India itself will provide facilities for an all-round medical

training.’

That is what Colonel Gidney undoubtedly also aims at, and that, I think,
can be achieved without the comprehensive inquiry that he is wanting to
have instituted. I need not quote at length what the Secretary of State
said on the occasion, but it was fairly decisive. Then came, Sir, the Medi-
cal Services Committee in 1919—a sort of purdah or semi-purdah com-

mission. It did not take the public into its confidence in its inquiries and
took upon itself to say this:

‘It is impossible to obtain in Indian Medical Colleges complete instruction in
gyn@ecology, obstetrics and diseases of children.’

It confined itself practically to this, and went on to say something
about ear, nose and throat surgery, advanced X-ray therapeutics and elec-
tro-therapeutics—very important but not by any means essential matters
for general medical training. There the matter was allowed to rest. In-
dian Medical Service officers have kept up the agitation more or less, and
the General Council of Medical Education in England sent out an ultima-
tum to the Indian Universities that, unless they mended their ways, with-
drawal of recognition would come. That is what made the Secretary of
State as well as the Lytton Committee, as I have told the House, take up
tbe matter with the Council of Medical Education, and the Secretary of
Btate agreed that a representative of that Council should come out to this
country and investigate matters for the Counecil, and that he would be pre-
pered to afford facilities such as have been indicated by the Honourable
Mian Sir Muhammad Shafi.

Here again, Sir, a grave doubt arises as to what is intended to be done.
Dr. Norman Walker will tell us to-morrow what his inquiry will be. We
shall not anticipate him. ‘But what we are concerned with is training in
midwifery. As has been pointed out, that is not Dr. Walker’s subject, nor
do I believe is it Colonel Needham’s, and, therefore, whatever this Com-
mission may be able to say or do—unless it is very strongly supplemented
in the Midwifery side in the provinces—may not be acceptable to the Gen-
eral Council of Medical Education in England. Supposing Dr. Norman
Walker's inquiry is, however, no more than what I may, for our presént
purpose, call administrative; if he is going to do what the Regjstrar of a
University would, under normal conditions, do, wis., take the regulations
1and see how far they can be complied with in the Indian colleges and schools
-and report to the Medical Council that these regulations cannot be complied
with—there will be greater difficulty in the situation. It, therefore, be-
ccmes obligatory upon us that the inquiry should be specially directed to-
wards what the Medical Council in England has been considering as defect-
ive and we must show what can be done by co-ordination and supplement-
ing of our resources. From that point of view, my amendment would be
neocessary, that is to say, if Colonel Gidney, in response to the appeal of the
{Honourable the Education Member, does not withdraw his Resolution. For
myself, I should not be very unhappy if the Resolution is withdrawn, and
awith it my amendment. I submit, however, that the scope of the inquiry
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ought to be limited in the way that I have described in my amendment,
namely, that it should be an inquiry by a Committee,

‘ consisting of representatives of each of the Medical Colleges affiliated to Indian
Universities and of the Government of India inquiring into and _suggeut.mﬁ improve-
ments (in conjunction and consultation if necessary with the nominee of the General
Council of Medical Education proposed to be sent out for the purpose.)’

—this had been drafted and sent, Sir, before Dr. Norman Walker had
arrived—

‘for teaching Midwifery in Indian Medical Colleges by means of inter-University
practical training on lines prevailing in Europe and otherwise.”

I need not go into a variety of details that might be urged in support of
the position that what the Council in England says is not tenable. It is
no use doing that in this Assembly, and, if there is to be an inquiry, alt
the details may usefully be placed before that Comimittee.

Rao Bahadur O. S. Subrahmanayam (Madras ceded districts and
Chittoor: Non-Muhammadan Rural): I oppose the Resolution and also the
emendment that is proposed. An inquiry into any institution or any eem-
cerned presupposes a belief that something is wrong. Unless the House
comes to the primd facie conclusion that there is something wrong in the
medical instruction in the colleges of India, I do not think that the House
will be justified in according its assent to an inquiry of the kind suggested in .
the Resolution or in the amendment. . Now, Sir, this question of medical
education was the subject of discussion in the last Simla Session, and now,
as a result of that discussion, we have a gentleman coming out to 'make the
necessary inquiries. I think that it would be very wise on our part to await
the results of the inquiry made by this gentleman and those associated with
him, and then see whether it is necessary that we should go further and in-
vestigate the conditions of the medical institutions in India. Over and
£hove all this, there is the question of cost, and the question of cost is &
matter which we ought always to keep in mind. Of course, if the antici-
pated results are such as to outweigh the considerations of cost, if we are
assured that the matter is one of great need and an inquiry would result in
hettering our conditions, then possibly the question of cost might be put
agide. After what we have heard from Sir Muhammad Shafi and consider-
ing the really important position which the Reform Scheme has given to the
Local Governments and to the Ministers, an inquiry of this sort, started
frdm here, I think is inadvisable, -and, therefore, I would ask the House t>
reject the Resolution, and, as Sir Deva Prasad Sarvadhikary has said that
hc will be quite content to withdraw his amendment and await further de-
velopments, I think the House will be wise in rejecting both.

Dr. H. 8. Gour (Nagpur Division: Non-Muhammadan): I confess with
the majority of the laymen in this House that we are perhaps not qualified to
speak on a subject purely medical, but, as the Honourable Member for
Education has pointed out, this is not a question which deals with the
technical aspect of medical education, and my further justification- for
speaking on this subject is that I have received a clear passport from the
Honourable Mover of this Resolut_ion.. I think that all Members of this
House will sympathise with the principle underlying the Resolution, but I
cannot accord my support either to the Resolution or to the amendment
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moved by Dr. Sarvadhikary. As it has been said from the Government
Benches that this is a question which appertains to the provincial Gov-
ernments, I beg to draw the attention of the Honourable Member for
Education to the fact that the constitution of the Walker Committee
is the best refutation of the plea that the matter is not within. the jurisdiction
of t!ne Central Government, and, if that had been the sole obstacle to
the inquiry proposed, I submit that the Members of this House would not
regard it as insuperable. But there are other and more weighty objections.
As my friend, Mr. Subrahmanayam, has pointed out, the question of cost is
the main objection to the carrying into effect of this proposal. The Honour-
able the Education Member tells us that a Committee has already been
appointed to inquire into the condition and state of medical education in
this country. Buf, from what has fallen from the Honourable Mover
of the amendment, Dr. Sarvadhikary, I feel that the scope of the inquiry to
be made by the Walker Committee would be necessarily limited. Dr.
Walker comes as a delegate from the British Medical Council. He is, no
doubt, to be associated in this inquiry with a representative of the Gov-
ernment of India, but I think that the primary object of the inquiry directed
by the General Medical Council in England is to submit a report to that
body as to the condition of teaching in the medical colleges in this country.
If that be the sole object, and it appears to be the sole object, then, I
submit, the inquiry ordered by the Secretary of State is not a substitute for
the inquiry proposed in the original Resolution. If the Government Benches
can assure the House that the scope of this inquiry will be enlarged so as
to cover the ground proposed by the Honourable Mover of the Resolution, it
will give us great satisfaction. Will the Walker-Needham inquiry be
made generally into the condition of medical education in this country?
Will it suggest improvements in the matter of medical education with a.
view to make it possible that persons for the Indian Medical Services would
be trained in this country? Would it, for instance, examine the condition
of other departments besides that relating to midwifery? The Honourable
Mover of this Resolution made a pointdd reference to Pr. Norman Walker
and said that he was an eminent dermatologist, and he pointed out that a
dermatologist is not necessarily qualified to conduct an inquiry of the
nature suggested by him. To this my friend, the Honourable Mian Sir
Muhammad Shafi, vouchsafed no reply. He told us, no doubt, in an ex-
tremely ambiguous way, that some meeting of the combined Chambers was
to take place to-morrow.

The Honourable Mian Sir Muhammad Shafi: I said I understood that
there will be held a meeting to-morrow to which Members of the two
Chambers have been invited. '

Dr. H. S. Gour: We are told that a meeting will take place to-morrow.
I was inquiring from my neighbouring friends as to when and where this
meeting is to take place and they say they are in as much obscurity about
the time and the place and the nature of the meeting as myself. I hope
that, when there is this meeting, the Honourable Member in charge of this
Committee will be able to assure the Members of this House that the inquiry
will be on the general lines indicated in this debate and that it will eventually
result in the improvement we want in the medical education of this country.
If this is assured, I have no doubt the Honourable Mover of this Resolu-
tion would be satisfied, but, if this is not assured, then the only thing we can
say is, we shall await the result of this inquiry and revive the agitation
launched by the Mover of this Resolution for the improvement of medical
education in this country. *

* B 2
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Mr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadsn Urban):
Sir, I had no intention to participate in the debate over this subject, but,
after listening to my Honourable friend, Rao Bahadur C. S. Subrahmana-
yam, I thought I might usefully add a word or two to the debate that is
going on. Now, Sir, I agree with the Honourable Member for Education
that the scope ‘of the inquiry that has been suggested by the Resolution
is too wide for practical purposes, especially at the present time of finanoial
stringency; and I think that even if suggestions were made for effecting
improvements in the entire medical education system in this country,
there would be no funds coming forth to carry out suggested improvements
all along the line. There is another point before the House. It is not
long since debate in this House was directed to the question of education
in midwifery in this country, the Faculty in England not being willing
to recognise the practical training on the subject which India could impart
to students in certain parts of this country. That being so, Sir, and
further it being a fact that Dr. Norman Walker is now in this country to
make an inquiry, we shall not be doing wisely if we allowed this opportu-
nity to go by without bringing this subject of education in midwifery
specially before this Committee of Inquiry. I, therefore, have very great
sympathy with the amendment which has been brought forward by my
friend, Sir Deva Prasad Sarvadhikary. The present seems to me to be a
very opportune moment for carrying on an inquiry regarding the teaching
of midwifery, and I venture to suggest that inasmuch as this point has
been very specially under the consideration of the Council of Medical
Education in England, we in this country should try and associate with
Dr. Walker the very best man available in India as regards the practical
teaching of midwifery obtainable here in order to assist him in the investi-
gation that is going to be held by him and his Committee. This will advance
the solution of the question of backwardness, if any, in this respect very
much forward. Insfead of making a general inquiry into the whole subject
of medical education, it seems to me that, if we directed our energies
towards the practical aspects of this subject, we might hope to achieve
some useful result. Therefore, Sir, my submission to the House is that
it should take the amendment into consideration and give it its support.

Lieut.-Col. H. A. J. Gidney: Sir, I have listened very attentively
to the various criticisms made on my Resolution and regret to observe,
with much surprise, that it has not met with muech support from
the House, the chief- obje¢tion being financial stringency. I have
always looked upon Mian Sir Muhammad Shafi, the Honourable Member
iu charge of Education, as & very gallant courtier, but I have now
learnt that he is an arrant flirt. He first started flirting with Madras,
with which Presidency I had already made love when moving my Resolu-
tion. Next he started a violent flirtation with Bengal to whom I am
already wedded, as I received my first medical education in that Province.
This was certainly not very gallant of him. He then referred to a certain
discussion which took place between myself and the Members from Bengal
when the midwifery training was discussed at the last Simla Session.
He then indulged in various incidental and somewhat irrelevant statements,
and finally announced, for the edification of this House of laymen (I use
that word with great respect), that Dr. Norman Walker would deliver< an
address to Members of both Houses, to-morrow, on the scope of his inquiry
when in India, etc. I have puzzled my brain as to why he tried to bait
or influence this House by referring to a lecture to be given by Dr. Norman
Walker. It seems to be in the guise of a sprat to catch a mackerel. I
should like to know, otherwise why this invitation to laymen to this lecture?
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The Honourable the Education Member has given three main reasons
for opp6sing my Resolution. Firstly, he said that this was such an
intensely provincial transferred subject that we must keep our ‘ hands off.”
He then gave us the constitution of his Committee on which there is
one official, an Indian Medical Service officer, an administrator and a
brilliant departmental administrator, I admit; but what I want is a man
versed in hospital training, a man who has lived his life within the four
walls of a hospital and trained medical students. We are told there is
also to be a Government official who will give the Committee a Govern-
ment blessing and complexion no doubt; also two non-official medical
men. Now I admit the strength of that Committee, but it is not strong
enough and is mainly Indian in character and constitution, with one man
only from England—a skin specialist who is not an expert in midwifery
even. I am most certainly not going to act the apologist for having a skin
specialist to investigate our midwifery deficiencies. Dr. Norman Walker
is an eminent man in his particular subject, but what I complain of, in
the formation of this Committee, is the absence of suitable and adequate
European experts on it. We have had our hospitals going for years and
years in this country, and what is our condition to-day? Not accepted
by the General Medical Council. Our men have to go to England and
spend large sums of money in foreign lands to acquire a little extra polish
or complexion to their knowledge, due perforce to local deficient training,
as the Honourable the Home Member himself admitted in a former discus-
sion in 1918 on the Civil Medical Service.

He then told us about India's financial stringency. I know that there
is acute financial stringency, and no doubt we will know mueh more about
it in a few days more; but, are we always to have that thrown at us when-
ever any one gets up to ask for some urgent and vital improvements in
India? Are we going to suffer for the financial profligacy that has charac-
terised the Government of India in the past? Are the needs of India going
to be sacrificed and suborned in that? Are we always to be told, when some
improvement is needed, that it is impossible because there is no money—
the Exchequer is depleted? If that is the case, then it is absolutely useless
tc make requests for Committees in this House and there is no need our
trying to improye the condition of things in India. This is not fair and
I refuse to accept this reason.

The Honourable Member for Education next told us that we must not
interfere Wwith Provincial Administrations. I ask, Sir, why then is he
interfering? He cannot tell me not to interfere and then interfere himself,
although in a more limited capacity. Colonel Needham, Deputy Director
General, Indian Medical Service, is a sort of an attached member of this
Committee, but he is employed in the Imperial Government. If that is not
interference of the Government of India with the Provincial Administra-
tions, I would like to know what is and what is sauce for the goose is
sauce for the gander ? What is allowed to him should be allowed to my
Committee also, if it were sanctioned.

He then told us that the administration of universities depends very
lurgely on their autonomous character. I quite agree with that. He then
told us plainly—and I thank him for if—that many things I have said are
more or less correct. Well, if there are these faults—be they more, be they
less—they must be rectified, and it is up to this House to do so. Are we
going to allow the medical needs of Iydia to suffer ? We have the Mem-
ber in charge of this Department admitting that there is some truth in
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what I have said. My friend, Mr. Subrahmanayam, asks for primd facie
evidence that such a state of things do exist; well, this admission from the
F.ducation Member gives it to him and is also my answer to him. I, for this
reason, again regret very much that there is not another medical man, as a
Member in this House to support or challenge me. None of the Members
of this Honourable House can answer this question, as they are laymen.
The students and doctors themselves can alone answer it, and the truth of
our defective training in some branches is found in its rejection to-day by
the Medical Council in England, and it must be the final judge of my state-
ments. If our system of training in India is not up to the standard de-
manded by the General Medical Council to enable our students to enter the
Indian Medical Service, then there is something wrong. And I emphati-
cally state that it is so—I challenge its denial. (A4 wvoice: ‘No, no. We
won’t admit that.”) Thank you very much, but I do and medical men do.

The Honourable Member in charge of this Department then told us that
there are certain proposals before the Secretary of State for—I did not
quite catch what he said—but I think it was the Indianisation of the Indian
Medical Service or certain proposals for the reorganization of that Service.
I do certainly think this House should know something about those propo-
sals. It claims such knowledge and this is one of the reasons why I have
brought forward this Resolution. If he says this disclosure is inadvisable

at present, am I then to understand him to mean that it might be advis-
able at some future date ?

Then, my friend, Sir Deva Prasad Sarvadhikary, said that this question
had been gone into by the Sadler Commission which had given an opinion
on it. I understand that the Sadler Commissionr did not go into this ques-
tion. I understand that it went into medical education in Imdia very in-
" cidentally and as a side issue. It was not entitled to give an opinion on
our medieal education in India, not being sufficiently equipped or qualified
for the purpose. He then brought forward reasons for limiting this Reso-
iution and inquiry into training in midwifery only. Now, Bir, it is no use
confining our activities to midwifery only. Would this House have known
snything about the imperfect training in midwifery in India, had it not been
for the Resolution which my friend, Mr. Subrahmanayam, moved at, the last
fSimla Session, and had it not been for the letter—the mandatory letter, as
it was called—which the General Medical Council issued to our universi-
ties ? I say, but for this, we would have known nothing about 1t. Those
were the reasons which opened the eyes of this House on midwifery train-
ing and which I showed in my address on that Resolution existed to the
extent that some of our Universities were sending out their doctors as
qualified to practise gynwcology, with an experience of only half a labour
case per doctor. I say this is assisting in a professional tragedy. If that
is the condition of our training in regard to mldvnfery, what might xot be
the state of affairs in regard to the training in surgery and medicine, and
what other defects might there not be ? A Committee of experts
such as my Resolution asks for would show what improvements
were mnecessary in the entire medical tmmmg now being given
in our Universities and this, I say, does remain defective, especially
in the clinical training imparted to our students. This is what I want
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to remedy by asking this House to accept my Resolution. Training
in midwifery, it is admitted by themselves, is sadly deficient in certain
universities. and various reasons have been adduced to account for it.
I do not accept them entirely. I am not confining the activities of my
Ccmmittee to an inquiry into midwifery training only. I want to cover
the whole ground. Our medical institutions have been in existence, as I
said, for years and some of them have been turning out this class of doctors.
Just think of it, Sir,—we have discovered, after all these years, that we
are turning out doctors with a training in midwifery of only half a labour
case. Could anything be more lamentable, more dangerous, more defective ?
‘What other defects might not be brought to light if my Resolution were
accepted ? Mr. Subrahmanayam asked the Education Member for definite
evidence of defects and of the necessity for improvement before he would
egree with my proposal. The admission of the Honourable Member in
charge of this Department, that there is some truth in what I have said ir
a sufficient answer to him and he must accept it, and I say this House must
accept it or should accept it. Then Dr. Gour asked the House for an assur-
once that the inquiry which Dr. Walker’'s Committee is making will em-
brace the general medical training given in India. Now, Sir, what is the use
of that ? It is abselutely futile to give me that information. I do not want
to know that; because, I submit, with all respeet to Dr. Walker, who, as I
have already said, is an eminent member of the profession as a skin spe-
cialist, that he cannot look into all our deficiencies. He is not qualified
to do so. I do not want official and non-official Indians and Europeans in
this country only on my Committee. I want two or three eminent medical
men who are experts, well-known experts in the administration of Euro-.
pean medical institutions and in the care and training given to medical stu-
dents in Europe. You cannot get away from the fact that the training im-
parted in England is better and far superior to that obtained in India.
These are the members whom I want*on my Cemmittee, for, again, I sub-
wait that one single individual, in the shape of an expert skin specialist, is
not the right man to investigate the condition of things in regard to the
general training given in our institutions. In fact, he is the wrong man. I
believe that the General Medical Council has not done wisely in limiting the
sphere of its inquiry and in sending out a man merely to look into, as I am
told, the various regulations governing our institutions only. We are in
urgent need of a thorough and searching investigation of our entire medical
training. It makes no difference to me what the Government Member says
gbout the scope of his inquiry for, to my mind, it falls lamentably short of
the mark I ask for. Dr. Gour has taken it upon himself to oppose a general
inquiry; why he should do so and relegate to himself this function, I for
one do not know. He styles himself a layman, but he is also a “ Doctor ’
(only of Laws?). Why should he, a layman, say to this House: ‘ You should
be satisfied if the Government says this and says that.” I am the Mover
of this Resolution and I also want to be satisfied, but T am not satisfied,
t-ecause the Honourable Member in charge has not disproved the truth of
mY charges against our training though he has had ample opportunity and
time to do so. The Honourable Member has asked me to withdraw my
Resolution. It is because I am not satisfied; because the medical needs of
the country will not-be satisfied with these assurances, that I will not with-
draw, even though several speakers, being wrongly influenced, have spoken
against it. This inquiry, I subm:t Bhould not be limited in this manner. I
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want to probe much deeper than that and to go into the entire medical
needs and training and not into the need for better training in midwifery,
only, nor should my Resolution be refused acceptance merely on  the
grounds of provincial interference and financial impotency. I submit this
is false economy on the part of Government. I, therefore, with all respect
to the Honourable Member in charge of this Department, and my friend, Sir
Deva Prasad Sarvadhikary, regret I cannot accept their offer of withdrawal
or of supplanting my Resolution by the amendment that he has put before
this Honourable House. Sir, I know, judging from the speeches delivered,
that various Members are not in favour of this Resolution. Notwithstand-
ing this I warn this House that our medical training sadly stands in need
of a thorough investigation and I make bold to say that the day is not far
distant when some of the Indian Members will again move this Resolu-
tion in the House, and I feel sure it will then be carried. (4 Voice:
* Leave it to the provinces.’) No, I do not intend to do that. I now
want to know what will be the cost of Dr. Walker’s Committee and what
will be the cost of my Committee, if allowed. This question was raised
by an Honourable Member who is an advocate of the Government on
this point, so far as financial stringency is concerned, and offered as an
excuse, viz., Mr. Subrahmanayam. He asked what would be the cost
attached to this Committee. Will the Government kindly tell me what will
be the cost of Dr. Walker’'s Committee ? Mr. Subrahmanayasm will then
be answered, this House will then be answered, I will then be answered and
we will then be able to say whether the gain, if my Committee is sanctioned,
. will be commensurate with the expenditure or not. I wait for the reply of
Government, This is most regretable—most astounding and yet the
Member in charge of this Department has brought forward, as one of
his main arguments, against my Resolution, the present financial
stringeney, and at the same, time he does not kmow what it is going to cost.
(Laughter). 8ir, I stick to my Resolution, I stick to my guns, and I de-
cline very respectfully to withdraw my Resolution. Let it be accepted ar
rejected on ite own merits.

Sir Deva Prasad Sarvadhikary: With your leave, I beg to make u
suggestion to the Honourable Member. Some of the points of view urged
by Colonel Gidney and me would be met if a specialist here is deputed,
say, like Dr. Hamilton of Bombay.

The Honourable Mian Sir Muhammad Shafi: Sir, I desire to say a
few words in connection with the amendment moved by my Honourable
friend, Sir Deva Prasad Sarvadhikary, in order to remove a misconception.
My Honourable friend was pleased to say that the fact of Dr. Norman
Walker’s inquiry itself showed that there was very little in the
constitutional objection advanced by me, and in that view he was
supported by Dr. Gour. I am afraid both my Honourable and learned
friends have sntirely misunderstood the position. By an Act of Parlia-
ment the General Medical Council in England is possessed of certdin
statutory authority and has also certain statutory obligations to
perform. All medical degrees given by any University whatsoever through-
out the British FEmpire have to be registered umder the Aect with
the General Medical Council before they can be recognised for certain
purposes. Those purposes, Honourable Members will remember, were men-
tioned in the speech which I delivered in Simla in connection with the
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Resolution which was moved by Mr. Subrahmanayam there. Now, an
authority established under an Act of Parliament, possessed of certain
powers and having certain obligations to perform is well within its own
power in sending out a delegate in order to satisfy itself that the medical
education given in our Universities is up to the requisite standard.

Mr. N. M. Joshi (Nominated: Labour Interests): At whose expense?

The Honourable Mian Sir Muhammad Shafi: Dr. Norman Walker has
come out as a delegate of the General Medical Council and the inquiry
which he will hold in conjunction with certain representatives of the
Government of India and the provinces, is by virtue of the authority
which the General Medieal Council is possessed of under the Act of Parlia-
ment which brought it into being. Therefore, the fact of that inquiry has no
relevancy whatsoever, no bearing whatsoever, upon the constitutional objec-
tion which I put forward as against my Honourable friend Colonel Gidney's
Resolution. I said in my speech that University education in India,
including medical education, is, under the Reform Scheme, now a trans-
ferred subject under the complete control of provincial Governments, viz.,
the Minister in charge of Education, who, in the discharge of his respon-
sibility, is answerable to the Provincial Council. That argument is in
no way met by what my two learned friends were pleased to say in connec-
tion with the inquiry which is to be held by Dr. Norman Walker.

Then, my friend, Colonel Gidney, while paying compliments, well-
deserved compliments, if I may venture to say so, to Dr. Norman Walker,
at the same time emphasised the fact that he was no expert in the parti-
cular branch of the subject connected with the inquiry to be held by
Dr. Norman Walker. May I point out that the object of the association
or co-option, or whatever term may be used in eonnection therewith, of
three representatives, one official and two non-officials, from every province
with Dr. Norman Walker, in the inquiry which he will hold in the various
provinces of India, is that medical experts, official as wel_l as non-official,
who are thoroughly well acquainted in the provinces with the state of
medical education there, should be associated with Dr. Norman Walker
in the inquiry which he will hold, so that the object which my Honourable
friend, Sir Deva Prasad Sarvadhikary, has in view—and if he will kindly
glance at his own amendment, he will find that I am right in what T am:
saying—will be fully met, and, therefore, there is no need really for him
to insist on his amendment being put to the vote. I quite understood
what was at the back of my Honourable friend’s mind. He really did
not want his amendment to be put to the vote, should my friend, Colonel
Gidney, withdraw his Resolution, but, in case Colonel Gidney were
to insist upon his Resolution being put to the vote, my Honourable
friend, Sir Deva Prasad Sarvadhikarv, who is opposed to the proposi-
tion embodied in Colonel Gidney’s Resolution, would insist upon his
amendment being put to the vote, in order that the inquiry ‘may be
limited to the scope which Sir Deva Prasad would give to the inquiry
whigh is to be held. As the object which he has in view is really met
by Dr. Norman Walker’s inquiry, T hope the House will reject both the:
Resolution and the amendment.

Mr. President: The original question was:
* That this Assembly recommends to thp Governor General in Council that he be

t int a Committee of professional experts, half to be obtained from the-
%Ir.:t?:g Iﬁn;mninaoonmltation witE the General Medical Council, and the other half
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from India, to tour India and to inquire into the training that is obtained in the various
Medical and Burgical institutions, both official and non-official, and to submit recom-
mendations with a view to bringing the Indian institutions, in all respects, on a level
with those of the United Kingdom and thereby creating in India a suitable field of
recruitment for its entire Medical Services.’

since which an amendment has been moved as follows:

* That the words from ‘ of professional experts' to ‘ of the United Kingdom ' be
omitted, and in their stead the following words be substituted :

‘ consisting of representatives of each of the Medical Colleges affiliated to Indian
Universities and of the Government of India for inquiring into and -
gesting improvements (in conjunction and consultation, if necessary, wi
the nominee of the Gemeral Council of Medical Education poses to be
sent out for the purpose) for teaching Midwifery in Indian Medical
Colleges by means of inter-University practical training on lines prevailing
in Europe and otherwise.’

The question -is that that amendment be made.
The motion was negatived.

1 P Mr. President: The question is:

‘ That this Assembly recommends to the Governor General in Council that he be
1%}amed to appoint a Committee of professional exﬁrw, half to be obtained from the
nited Kingdom in consultation with the General Medical Council, and the other half
from India, to tour India and to inquire into the training that is obtained in the
various Medical and Burgical institutions, both official and non-official, and to submit
recommendations with a view to bringing the Indian institutions, in all respects, on a
level with those of the United Kingdom and thereby creating in India a suitable field
of recruitment for its entire Medical Bervices.” '

The motion was negatived.

The Assembly then adjourned for Lunch till Five Minutes past Two of
the Clock. :

The Assembly re-assembled after Lunch at Five Minutes past Two of
the Clock. Mr. President was in the Chair.

RESOLUTION RE: EQUALITY OF STATUS FOR INDIANS IN
AFRICA.

Mr, K. B. L. Agnihotri (Central Province Hindi Divisions : Non-Muham-
madan): Sir, I beg leave to move the following Resolution:

¢ This ‘Assembly recommends to the Governor General in Council that he do repre-
sent to the Imperial Government that the failure on the part of the Imperial Government
to meet the lawful and modest claims of Indians, for equality of siatus of British
‘subjects in all s of Africa, will be regarded as a serious violation of equal #atus
promised to Indians in the British Empire.”

Sir, the history of British rule in this country could be described by an'
-extremist in two phrases, ‘ breach of promises. and the interpretation of
promises in favour of the whites ' and it was but natural that, from the
experience of the past, many Indians had l?st all faith in the promises
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made by England or in the British sense of justice. It had been a deep-
seated belief with many of my countrymen that British statesmanship
would, under no circumstances, rise equal to the occasion and concede
equality of civil rights and political privileges to Indians. But, after the
acceptance of the * Equality ' Resolution by the Imperial Conference, ex-
cepting General Smuts of South Africa, I, for one, believed that the
* Equality ’ Resolution would be given effect to by the Overseas Dominions
and the Colonies. I gave notice of this Resolution to lay before the British
‘Government and, through them, the South African Government our feelings
of deep regret and disappointment which the non-acceptance of that Resolu-
tion has caused in this country. The public was a little re-assured by the
opening speech of Lord Reading in the Legislative Assembly at Simla.

But, Sir, little had I thought that I should so soon get one more instance
of that breach of faith and betrayal of Indians, at the hands of the Colonial
Office. The unsympathetic and tactless utterance of the Right Honour-
able Winston Churchill, His Majesty's present Secretary of State for the
Colonies, has shocked public feeling to & very considerable extent. It has
given Indians sufficient cause to be sceptical in taking English statesmen
at their word. It has made them question whether, after all, the non-co-
operators are not right. 8ir, it now lies solely in the hands of the British
statesmen themselves to remove the feelings of suspicion from the minds
of Indians by the fulfilment of the pledges and promises given and the
hopes raised.

It is a fundamental principle of every Government that its subjects
shall enjoy equal rights and status, and be entitled to even-handed justice;
and, in consonance with this fundamental principle, when the Crown took
over the administration of this country from the East India Company,
the late Queen Victoria the Good issued a Proclamation which has well
been called ‘ India’s Great Charter,” wherein she very graciously de-
clared that Her Majesty held herselfsbound to the natives of her Indian ter-
ritories by the same obligations of duty as bound her to all her other
subjects. Indians were, in fact, to become true British subjects, with all
the rights and privileges of British subjects. This promise was reiterated
by Lord Lytton in 1877 in the Proclamation issued by him in the name
of Queen Victoria; and was also adopted by His Majesty Edward VII. Our
present Sovereign, His Majesty King George V, in his letter of 24th May,
1910, addressed to the Princes and people of India, graciously declared:

‘ These (i.e., the Proclamations of 1858 and November, 1808) are the Charters of
the noble and benignant spirit of Imperial Rule and by that spirit in all my time to
come 1 will faithfully abide.’

I need not say how these solemn promises were fulfilled by the British

Government, so far as they affected the Indians in this country, but, for

the present, I shall confine my attention to the question as to how far those

solemn promises were kept in the case of Indian British subjects abroad.

In Africa, the Indians are mostly domiciled in (1) South Africa, comprising

Jthe Transvaal, Orange Free State, Natal, the Cape Province and Zululand;
d (2) East Africa, comprising Kenya, the British mandated territories of
anganyika, and Uganda, and British Guiana.

According to Sir Benjamin Robertson, the Indian community in South
Africa had its origin in the indentured labour which was introduced by Natal
between 1860 and 1911 for the development of her industries, and more
gpecially for the sugar and tea plantations. In the wake of the indentured
1abourer came the trader from the Bombay Presidency. He went to supply
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the wants of the labourer, but, when once established, he quickly extended'
his dealings to natives and Europeans. These Bombay Muhammadans have
for centuries traded along the East Coast of Africa, the Persian Gulf, Burma.
and the Further East. They are men of considerable enterprise; and spread
into the Transvaal and the Cape Province, finding a favourable field for their-
activities in the pioneer development of the Transvaal which followed
the gold rush generally. They maintain a close connection with India which-
they still regard as their permanent home. The Asiatic Inquiries Com-
mission’s Report says :

¢ They are born traders and have the reputation of being remarkably capable and
astute business men and competent to hold their own against European competitors in-
that respect. Some are wealthy merchants with branch businesses in the districts.’

The majority of the emigrants have settled down in that country in
various capacities, considerable numbers of them have taken to occupations:
such as household service, industrial labour, both skilled and unskilled,
employment on railways, and under municipalities, clerical work, trading and
the learned professions. South Africa has now become their home and’
few of the Colonial-born have seen India. Many of them cannot speak
or understand any Indian language. There are about 155,000 Indians in

all in t.l:‘le Union of South Africa of which about 60,000 and more were horn-
there.

'

By Article 14 of the London Convention of 1884, entered into between the
British and Republican Governments, ‘ all persons other than natives ’ ac-
quired full liberty with their families to enter, travel and reside in any part
of the Republic, and the right to hire or possess houses, manufactories,
warehouses, shops and premises and to carry on trade; and they were not
to be subject to any special taxzation other than that to be imposed upon
citizens of the said Republic. Indians thus got full rights of citizenship. But,
to the great misfortune of Indians, this attitude of the Republicans changed
soon after and the Government wanted to tcke away the rights assigned to-
Indians; and, with that view, addressed a letter dated 6th J anuary, 1885,
to the Imperial Government inquiring whether the proposed legislation would
be regarded by Her Majesty’s Government as being a contravention of the:
London Convention. Correspondence ensued and the Republican Govern-
ment concluded that the British Government waived their right to the
strict interpretation of the Convention of London and passed Law III of
1885 based on the general principle that ‘ no equality between thq whm!:e
and coloured races shall be tolerated.’ That sealed the fate of Indians in
that Province and took away all the rights of citizenship acquired by Indians-
there. It reduced them to the position of helots. It made them the target
of the whites for cruel, unjust and disgraceful treatment. That was the-
greatest breach of trust and promise ever committed by the British Govern--
ment in having thrown the Indians overboard. I am pained to observe-
that, at that time, the British Government and the Government of Indis
forgot their duties and responsibilities to the:l.r Indian subjects a..broad.
There was practically no public opinion ‘in this country at the time to
press on the Government its duties. Thf: Indmn_ traders of the Transvag!
protested and the British High Commissioner raised a very feeble protest
against that law. It had its effect. An amendment was made to the
law by the Republican Government. Law III of 1885 as enacted was to the
effect that persons belonging to any of the abongm_al races of Am‘a, mc_ludl'n_g_-
thereunder the so-called Coolies (Indians l&re described there as Gooheg, it
will be noted), Arabs (meaning traders), alays a})d Muhammadan subjects:
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of the Turkish Empire, shall not acquire the rights of citizenship in the South
African Republic, shall not be owners of landed property in the Republic, and
the traders shall have to get themselves registered and pay £25 as registration
fee, and the Government shall assign special places for their habitation,
though they were free #o live with their masters. After the amendment,
the law, as it exists to-day, is to the effect that Asiatics ecannot obtain
the burgher right and cannot be owners of fixed property except only in
such places as may for purposes of sanitation be assigned. The British
High Commissioner wrote on the 24th September, 1886: Although the
amended law is still a contravention of the 14th Article of the Convention
of London, I shall not advise Her Majesty’s Government to offer further
opposition to it, in view of Your Honour’s opinion that it is necessary for
the protection of the public health.” On 4th November, 1886, the Secre-
tary of State intimated that Her Majesty's Government no longer raised
any objection to the legislation in regard to Asiatic traders having regard
to the amendment introduced into Law III of 1885. What equanimity of
mind? It did not strike them that ‘ sanitation * was only an excuse to
hide the ulterior motives of the Buropean traders of the Republic. The
status and rights of British citizenship were quietly allowed to disappear
and the gravest act of injustice was done to Indians in the Transvaal. I
cannot find words strong enough to describe the remarkably indifferent
attitude which the then Government of India adopted towards this.

Under this amended law, the trading, residential and owners’ rights,
in parts beyond those assigned, were doubtful, but somehow, either under
the pressure of the British Government or owing to some other cause, the
law was not strictly or immediately enforced. It also seems that the
Government encouraged the Indians te purchase property in the name of
Europeans and then to obtain mortgages from them. Later on, in the
nineties, the Republican Government desired the enforcement of the law
but, under the advice of the British Agent, the Indians disobeyed the law.
The Indians’ trading rights were further curtailed by the Gold Law of 1898.
1 do gratefully acknowledge here that the Government consistently opposed
the restrictive interpretation of the law. Under this law, the Indians
could not work up mines or do the diggings in the gold mines. The bad
treatment of Indians was one of the avowed grounds of the Boer War and
:t will be interesting to know that the status of Indians suffered most after
the war and during the period when the province was a Crown Colony.
It was then that the old laws were enforced with the greatest rigour. The
British authorities in the Colonies changed front after the war and intro-
duced further restrictions on the Indians. Lord Milner, the then Governor
of the Transvaal, wrote to the Secretary of State:

‘1 think that to attempt to place coloured people on an equality with whites in
South Africa is wholly impracticable, and that, moreover, it is in principle wrong.’

The Secretary of State, in his reply of 20th July, 1904, emphasized that
up to the outbreak of the war, the British Government had steadily main-
tained, at first as a matter of right, and subsequently to the award of 1895
by a diplomatic persuasion, the interest of ths British Indian residents
in the Transvaal, and that the treatment of these fellow-subjects formed
pary of the British case against the late South African Republic. After
this, the proposed legislation for restricting further the rights of Indians
was dropped.

In 1906, the British Government granted full responsible Self-Govern-

- ment to South Africa. The British Government, at this stage, also forgot
their duty and responsibility to theiw Indian subjects in the Colony. They
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were fully cognisant of the Colonials’ bitter feelings against the Indians.
They knew that they could not, while in power, do much to safeguard or
protect the Indians’ interests in the Colonies; still, without any thought
in the matter, they kept no reasonable safeguards to protect the interests
of Indians under the new Government, but left the Indians helpless and
at the mercy of the Colonials. This was another breach of faith and
violation of trust on the part of the British Government. From that time
onwards, the British Government’s responsibility was confined *to the
tendering of friendly advice '—as was once said by Mr. Winston Churchill
in the House of Commons in 1906. I believe that there is some provision
in the South Africa Act governing the Union, relative to the reservation
for Imperial consideration of enactments adversely affecting the interests.
of subject races as a class, but, like all such reservations, the provision
seems to be a delusion in view of the established principle of non-interference
in the internal affairs of a Self-Governing Dominion.

This conversion of once subjects of England into subjects of South Africa
was a matter of grave concern, specially when it was effected without
having consulted the wishes of the people concerned.

Immediately after the grant, in the very first session of the Union
Parliament, Acts were passed for further restricting the rights of Indians,
whereby the access to the Transvaal was further restricted. Indiang weres
not allowed to get their wives and children from India, and were required
to give thumb impressions at registration. Indian visitors and tourists,
of howsoever high status they be, were not allowed to enter the province.
The Indians, getting no assistance from the Indian or Imperial Government,
had recourse to passive resistance and got some relief. Later  on, the
late Mr. Gokhale’s visit to the Colony relieved the tension of feeling between
the Government and the Indians. But the agitation continued and the
Immigrants Regulation Act of 1913 gave an impetus to it, and passive
resistance was started on a large scale under the leadership of Mahatma
Gandhi. Later, an agreement, known as the Smuts-Gandhi Agreement,
between Mr. Gandhi and the Union Government, was arrived at. An Indian
Relief Bill was passed and the Indians, thereafter, enjoyed slightly better
rights with respect to trade, leases, etc., and were allowed to get their
families from this country. This state of affairs did not last long. The
Union Government again resiled from their agreement and passed Act
XXXVII of 1919 which had the effect of restrictin%mthe rights acquired
after the agreement of 1914. It is now for the perial Government
to exercise their wholesome influence in securing to Indians the rights of a
British subject in the Colony. -

In Orange Free State, the Indians are much worse off. By the laws
of the former Republic, which are still in force, they are prohibited from
trading or carrying on business of any description whatsoever.

In Natal. the Indians have always enjoyed the same rights and privi-
leges as to ownership of land as Europeans. The same licencing laws are
applicable to both, but the treatment accorded to Indians in the ad.ni-
nistration of those laws is different. In Natal, the Indians settled there
mostly at the request of the Natal Government. According to the report
- of the Asiatic Inquiries Commission:

“ The Bouth African-born Indians form g¢n intelligent, well-educated and energetic
element of the Indian community both in Natal and the Transvaal.’
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The Natal Government attempted to pass two drastic measures in 1908
which were destined to restrict the trading rights of Indians and had for
their object the complete eviction of Indians. The Imperial Government
expressed their views in very forcible language, and the laws were not
passed. The Law, III of 1885, applies to the northern districts of Natal,
where the Indians have the same restricted rights as in the Transvaal.

EQUALITY OF SBTATUS FOR INDIANS IN AFRICA.

In Zululand, there is nothing in the law to debar Indians from owning
iands, but it is said that they can neither reside nor trade there.

In the Cape Province, which is the only province where Indians have
better rights, the Asiatics possess both parliamentary and municipal fran-
chise. They cannot stand for election, though the Indians are on terms
of equality with Europeans with respect to the rights of ownership and
trade. There is no disposition on the part of the Europeans to deprive
Indians of those rights except in certain municipalities which attempt to
restrict the number of traders. The licensing laws are not administered
properly by certain municipalities; the licenses to Indians are frequently
refused. On the whole, the Indians are better off. My countrymen feel
very grateful to the Europeans of the Cape Province for their just and
sympathetic attitude towards our men settled there. In short, the position
of British Indians in the Union of South Africa is as shown below:

Number coae ed or
Existing rights of . R
—_— of 0g Tig Existing disabilities. stble
Indians. privileges. lsabilities
. f
Cape Col 7,000 | Municipal  franchise, | Arbitrary treatmemt by None,
o politiosl ise, mo | certain local bodies |
ion in lawor | of trading rights.
praoctice, Colour bar .
not rigidly enforced. i .

Natal . 125,000 | Municipal franchise, no | No political franchise. Iﬂeel:riuﬁonof acqui--
segregation in law or | No actual representa- | sition of wuplands--
practice, right tion on local bodies, | RBestriction of trad.
ownership and pur-| Baocial distinetion in| ing rights. Harsh
chase of all hllldsh of t.radmgpal licmhmd treatment ulmier
ptvguty including | munici we, | immigration laws.
land. Bocial ostracism, e.g., ion (reai--

in respect of public| denti and com--
and semi-public con-| mercial)—should be
veyances and places. rem .

Transvaal . 15,000 | Right to trade. No | No political franehi Restriotion of trad-
segregation in prac- | Racial discrimination | ing righta.
toe. in trading licenses and | Harsh treatment

munioi bye-laws.| under immigration.

Bocial oscraciem. | laws.

Begregation in law. | Segregation (residen--

No ownership ofland | fial and commer-

direct or indirect. cial)—all “thesa
should be removed.

Orange Free 200 | None except the right | Abseunce of all rights. | These rights should.

Btate, to live as domestic be allowed.
servants.

——

Sir, General Smuts’ assurance at the Imperial Conference in 1917 had raised
svme hopes in our hearts and it was believed that in future the Indians in
Bouth Africa would get better treatment. In the Imperial Conference, in.
1918, Lord Sinha, who went as a represen’astive from this country, moved a
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Resolution known as the ‘ Reciprocity Resolution,’ and it was accepted by
the Imperial Conference. It may be that he may have moved it probably
with a view to secure such rights as could amicably be got, but many of my
<countrymen thought it to be an unwise compromise. It was inconsistent
with the principle of equality of status in the British Empire. It empower-
ei the Colonies to prohibit and restrict immigration, which is the inherent
wight of every British subject to move within the Empire. The speech
which Mr. Burton delivered, while accepting the Resolution on behalf of
the Union, Ifurthar raised our hopes for a satisfactory solution of the pro-
blem. Shortly after, these hopes were cruelly dispelled by Act XXXVII
of 1919, introduced by General Smuts himself. It took away much of the
vested rights as stated above. It caused much dissatisfaction among the
Indians; and the Asiatic Inquiries Commission was appointed to inquire
and report on the rights of Indians with respect to ownership, trade and
tusiness. The recommendations of the Commission are far from satisfac-
tory. The repressive measures complained against for decades past have
-all been fully confirmed by the Commissioners, and more, the veritable relic
of barbarism, the Transvaal Law, IIT of 1885, which relegates Indians to
lccations and ghettos is to be continued and applied to certain northern dis-
‘tricts of Natal. Natal Indians are to be deprived of rights they have en-
jnyed.for 50 years, rights to own and occupy land anywhere within that
province. Indians are to be given facilities for purchase of land in the
-ccastal belt. - The report is veritably a retrograde measure; as one of the
-Commissioners, Mr. Baxter, noted in his Minute of Dissent:

‘ I4.seems to me a retrograde proposal, inconbistent with other recommendations in
the Report which are founded on an idea of voluntary separation, and not compulsory.
It is also a restriction of existing rights of ownership and, in the case of ex-inden-
tured Indians and their descendants a breach of the conditions of recruitment which 1

think should be scrupulously adhered to in the interests of good feeling and a sense of

fair-play, so necessary in our relations with the Indians in South Africa and the Gov-
-ernment of India.’

-

The Government of India sent a very strong memorandum setting forth
their views as placed before the Imperial Conference in 1921. We feel very
.grateful to the Government of India and to the Right Honourable Srinivasa
BSastri for the able way in which they championed our cause in the Imperial
Conference. It was a surprise to learn that General Smuts could not see
his way to accept it. I believe he is very sympathetic to us but is handi-
.capped by his countrymen. 8till we believe and frust that he will leave
‘no stone unturned to concede to us our just and legitimate rights.

In East Africa, the Indians have a greater cause of complaint against
‘ihe Imperial Government. Being a Colony under the direct control of the
lmperial Government, the Indians naturally expected that the prindiple of
-equality of rights would, as a matter of course, be applied to them; more-
~cver, it is a province in which, by reason of long stay also, they are entitled
to them and to more even.

~The Indian trade connection with Zanzibar and East African territories
is about three centuries old. From the time of Lord Canning, British In-
.dians and the Government of India have taken a very active part in the de-

velopment of that country. This fact was also admitted by Sir John Kirk
before the Banderson Committee in 1910.
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He gaid :

‘ But for the Indians we should not be there now. It was entirely through being in
Ppossession of the influence of these Indian merchants that we were enabled to blulnf up
the influence that eventually resulted in our position.’

Here the Indians were pioneers. Here the Indians had arrived-long be-
fore the European settlers. The Indian traders and settlers have been the
«chief contributors to the development and prosperity of this province. Here
the Indians were helpful in civilizing the Africans. One of the grounds for
the grant of the Royal Charter to the Imperial British East African €om-
pany in 1888 was, that it was calculated to be advantageous to the ‘ com-
mercial and other interests ' of the British Indians and that ‘the possession
by a British Company of the East African. Coast Line * would ‘protect
Eritish Indian subjects from being compelled to reside and trade under the
Government and protection of Alien powers. * Indians also had a leading
share in'the late war, in defending this part and winning German territories.
" he territory was primarily meant for Indian emigration and setflement.
Mz. Baker stated to the leader of the Indian deputation:

‘ When the Government was approached to make the Railways, they were rather
sreluctant to do so on account of the cost, so Sir F. Freeguard, General Macdonald and
Mr. Gerald Portal were asked to see the Manchester Chamber of Commerce, Liverpool
Chamber of Commerce, Glasgow Chamber of Commerce and the Birmingham Chamber
-of Commerce. They came to Manchester first. Mr. Arthur Hutton, Chairman of the
Cotton Growers Association and myself as representing the Chambers™were deputed to
meet them. This resulted in recommending the Government to make the railways,

almost solely on account of releasing the congested districts of India, otherwise it
would not bave been proposed by us.

In East Africa, there are Indians in the ratio of 4 to 1 European. Indians
<untrol the greater part of trade and pay a larger proportion of taxes than
the Buropeans: They had the Indian currency and had the Indian Law
.administered, until recently. The relations between Indians and Europeans
Lefore the immigration of Dutch frorh South Africa were pleasant. The
1roubles of Indians commenced with the transfer of control from the Foreign
to the Colonial Office. The fact of development of the country by Indians
has also been admitted by Mr. Winston Churchill in his book ‘ My
-African Journey.’ )

In 1907, the Land Board of the Protectorate recommended that Gov-
crnment land in certain areas should not be allotted to Indians and be re-
served for Europeans. Unfortunately for Indians, Lord Elgin said:

. ' With regard to the granting of land to Indians it is not consonant with the views
of His Majesty’s Government to impose legal restrictions on any section of the
TIndian community, but, as a matter of administrative convenience, grant should not be
made to Indians in the Upland areas.’

It was thus that, in the name of ‘ administrative convenience,” o
eath-blow to the status of Indians in East Africa was given by the Secre-
tary of State for the Colonies. Here also, as in the case of South Africa,
the lmperial Government deliberately subordinated the rightful and just
interests of Indians to those of Europeans, and cannot get over the charges
of mjustice and favouritism ‘to a section. Since that time the feelings be-
tween thede two races became more marked. Professor Simpson advocated
the segregation of Indians. Hec says: S

* Unless measures of this kind be taken for Nairobi, it will lose the opportunity of
becoming mainly a European town, as the centre of the European district, and as the
«wapital it by right and destiny is to possed.’ - -

. C
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What a sound reason for turning out the Indians from the town ? This-
cusused much anxiety to Indians, and the Government of India, in a strong
despatch, exposed the racial prejudice underlying it. In 1919, the East
African Government appointed an Economic Commission of European offi-
cials and non-officials, which, blinded by race prejudice, reported injuriously
to the Indian interests and in most offensive and provocative language mali-
ciously slandered the Indians settled there. The report justly created great

irdighation and exasperated the feeling among the Indians in East Africa:
and this country.

The'l Mining Ordinance, 1912, excluded Indians from the Mining Indus-
try. The Crown Lands Ordinance, 1915, practically excludes Indians from
the farming industry. The Municipal Corporation Ordinance, 1919, and the-
Electoral Representation and Nomination Ordinance, 1919, are designed to
give over-representation and majority to the KEuropeans. The Publie-
Health Ordinance restricts the rights of ownership and trade of Indians.
Liven in the past war, rewards were given only to Europeans. Even Lord
Milner defended the policy of segregation and expressed his determination
to extend it to neighbouring territories. The condition is becoming intoler-
eble. But the only redeeming feature is that the Government of India are
strenuously trying to secure the just and legitimate rights of Indians.
whose demands also are quite just and fair.

The recent speech of Mr. Churchill has created another cause of anxiety..
It has added insult to injury. It is the Colonial Office that has often been
the cause of denial of just rights to Indians abroad, and it is well that the
Imperialists should realise that peoples will not now remain mere hewers.
of wood and drawers of water. The Indians regard the Kenya problem as
an acid test of Imperial good-will and fairmindedness towards our country-
men. The Government of India has also assured us of their whole-hearted’
gympathy in our.demand for equitable treatment to Indians abroad.

If the Indians cannot get equal rights with their fellow subjects in the-
British Empire, of which they form a part, with what grace would the Im-
perial Government ask for those rights in the territories under foreign con-.
ttol 2 The Imperial Government has betrayed the trust and confidence-
reposed in them by allowing the South Africans to mete out undignified and.
disgraceful treatment to us and I am afraid they are going to throw justice
urd fairmindedness to the winds in the case of Kenya also. Could such:
flimsy grounds as administrative convenience, sanitation and social amenity:
“take away the cherished and fundamental rights of the subjects ? As the
Imperial Government had betrayed us in the past, it is but proper that they:
should redeem now by influencing the South Africans to restore us to our-
legitimate status and should themselves see that we are in every respect
treated on terms of equality in East Africa also. Political hypocrisies are
very disgraceful and will ruin the Empire in no time. Are these the _prin-_
cipfes for which England entered into the Great War? At that critical

criod British statesmen were not ashamed to regard us on terms of equality
and brotherhood but would they now relegate us to terms of inferiority I
Let the warning be taken in time. No Indian can tolerate this insult any
further. ¢
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In Uganda and Zanzibar, so far, Indians have been enjoying equal
rigchts, but it is feared that the infection from Kenya might spread there
teo. In the Uganda Railway, Indians are not allowed to travel by first
class unless the station master so pleases.

In Tanganyika, under the Law of Mandate, Indians have the rights of
cguality, but it is just probable that, here too, the interpretation and ad-
ministration of the law may be injurious to our interests. Justice, fair play
und equality in treatment of subjects are the cardinal principles of the Em-
vire and the fabric of the Empire is bound to shatter the moment these are
given way.

In conclusion, Sir, I again take the opportunity of thanking the Govern-
ment of India for the noble and bold representation of our case, and we feel
confident that they will continue to press our rights. His Excellency Lord
Reading said:

‘ It cannot be doubted that they have secured a notable recognition of the status
of Indians in the Empire. It may be a tardy recognition but it establishes beyond all

uestion, and authoritatively, by the conclusions of the Premiers assembled- at the
mperial Conference, with one dissentient, the equal status of Indiams in the Empire;
secondly, the attitude of His Majesty's Government and their recognition of this prin-
ciple will mean that it will be applied in other parts of the Empire which are not
under Dominion Government and notably in East Africa.’

and, I appeal to the British Government to stick to these words and give
us equal rights and status in South Africa as well as in East Africa.

Mr. N. M. Samarth (Bombay : Nominated Non-Official) : 8ir, while asso-
ciating myself with most of what has been said by the Honourable Mover of
this Resolution, I wigh to dissociate myself from his remark that it is the
Imperial Government that is responsible for what is contained in the speech
which Mr. Winston Churchill has made. I do not think it is permissible,
from the utterance of any responsible Minister of the Crown, fo anticipate
the view which the British Cabinet *may ultimately take. Those who
have been careful to analyse the career of that glorious Minister know
that; some months ago—or the year before last it was, I think,—he made a
pronouncement in favour of the Bolsheviks in Russia, and the Prime
ulinister was compelled to say, in a public speech, that he repudiated
that pronouncement as the hankerings of his lieutenant. Those who
remember again, the pronouncement that he made, when the controversy
was at its height, in favour of the nationalisation of Railways, know also
what fate it met with at the hands of the British Cabinet. And I take it
that his recent pronouncement at the British East African Banquet will
receive a similar burial very soon at the hands of the British Cabinet.
But, Sir, I wish to rivet the attention of this House and of the authorities
on.the amendment of which I have given notice. It is this:

* At the end of the Resolution add the following : .

‘and in particular that he do cable to the Secretary of State for India and
through him bring to the notice of the British Cabinet the Assembly’s feeling
of indignation at the pronouncement reported to have been made recently by
the Right Honourable Winston Churchill at the East African Dinner in

. London *.’
My object in bringing this amendment forward is to let it be known to the
British Cabinet that this pronouncement of a responsible member of the
Government has produced in India a feeling of indignation. Why? Be-
cause, while the Government of India was fighting the battle of Indians
in Kenya and had sent a despatch jo the Secretary of State for India.
While that despatch was placed before the Joint Parliamentary Committee
[ ]

c2
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for its consideration, while the Joint Parliamentary Committee upheld the
views which the Government of India put forward in that despatch, and
while negotiations were going on, here comes a Minister of the Crown, no
less than the Colonial Secretary, at an JFast African Banquet, in a post-
prandial speech, giving the go-by to all the recommendations and all the
proposals which the Government of India and the Joint Parliamentary
Committee had made. The Government of India asked for a Royal Com-
mission to go into the whole of the details of this question in order that
a satisfactory solution may be arrived at. The Joint Parliamentary Com-
mittee accepted that as the right solution and asked also for a Royal
Commission. While this proposal is being discussed and has not yet been
finally decided upon by the British Cabinet, Mr. Winston Churchill comes
to the East African Banquet and makes a pronouncement that the high-
lands in Kenya will be reserved for all time for European settlers. I am
taking Reuter’s report, and I take it that it is fairly accurate. If after-
wards it is repudiated, then I would say that my condemnation also will
be of no avail. But I take it that Reuter could not have given an inaccurate
and incorrect report, and upon that I proceed. Reuter says:

* Mr. Churchill proceeded to emphasise that the highlands of East Africa should be
reserved exclusively for European settlers. The decision must be regarded as final
and it was not intended to depart therefrom—(as though he was giving the law over
the head of the British Cabinet)—He further wished to apply broadly and rehen-
sively as far as practicable, Cecil Rhodes’ principle of equal rights for all civilised
men, meaning that natives and Indians who had reached and conformed to a well-
marked European standard would not be denied the fullest exercise of the enjoyment
of civil and political rights.’

And who was to determine that standard, and how was it to be determined ?

* The standard to be adopted’, he proceeded to say, ‘ was certainly a matter in
which the European community would be fully consulted.’

Now, Sir, that constitutes, to my mind, a betrayal of the whole promise
that had been made to us that the question would be fully considered and
ultimately decided upon by the British Cabinet. The Honourable Mover
of the Resolution has already placed before you certain facts, namely,
that it was by Indian industry and labour that the Uganda Railway had
‘been constructed, that the Indian trader had gone there and settled there
long before these European settlers came, that it was by Indian enterprise
that what is known as the Kenya Colony to-day had been developed; and
yet he is to be squeezed out of the land where he has toiled for the benefit
of the Empire! My answer to the Colonial Secretary, Mr. Winston

Churchill, in brief, is this. I will tell you afterwards who is the author
of that answer. My answer is this:

‘It was the Bikh scldier who bore an honourable part in the conqu i
tion of these East African countries. It is the Ind}:m trader, wh;’, e:in:&itma;lim
maintaining himself in all sorts of places to which no white man would go or in which
no white man could earn a living, has more than any one else developed the early
beginnings of trade and opened up the first slender means of communication. It was
by Indian labour that the one vital railway on which everything else depends was con-
structed. It is the Indian banker who supplies perhaps the larger part of the
capital yet available for business and enterprise, and to whom the white settlers have
not hesitated to repair for financial aid. “The Indian was here (that is, in Ken ¥ lom,
before the first British official. He may point' to as many gener:;t.ions o ‘usef\‘ﬁ
industry on the coast and inland as the white settlers—especially the most recently
arrived contingents from South Africa (the loudest against him of all) can count
years of residemce. Is it possible for any Government with a scrap of ‘respect for
honest dealing between man and man, to embark upon a policy of deliberately squeezing
out the native of India from regions in wh'ch he has established himself under every
security of public faith?’

L)
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Whose utterance, do you think, is this, Sir? It is Mr. Winston.Churchill’s
in his ‘ East African Journey ’. It is agsin a case, ahd a very strange
case indeed, of the strange story of Dr. Jekyll and Mr. Hyde. Whom am
I to believe? Mr. Winston Churchill who advocates the Indian cause with
all the fervour that an Indian can bring to the advocacy of it, er Mr.
Winston Churchill who sold away that Indian cause a few days ago in the
East African Banquet? I ask the Minister of the Crown, the Colonial
Secretary, the same query which he put in that quotation from his book
on his East African Journey.- Well, Sir, apart from these things, one
thing which really pains me is this. The Government of India has advo-
cated the Indian cause—no national Government even could hiave done
better in this matter—It is fighting our battle. It is at the same time
confronted with difficulties of a very delicate character at the present
moment ;—and yet here is a responsible member of the British Government
indulging in an indiscreet, unwise, reckless and irresponsible utterance.
Surely, it is due to the Government of India that no responsible- Member
of Parliament, much less a responsible Minister of the Crown, should say
or do-anything to intensify or accentuate the situation in this country'and
make the position of the Government of India more burdensome and more
trying than it is at present. There is another reason, Sir. I belong to
that party,—I take it that every Member of this Assembly belongs to that
party, whichever label it may have—we are here, and there is the bulk of
the thinking public outside in the country also,—whose dominating idea
and guiding principle is that Englishmen and Indians should join hands
and work together in a spirit of camaraderie in order that by their joint
efforts India may be speedily uplifted into a self-contained, selfrespect-
ing and self-governing unit of the British Commonwealth,—a unit of the
British Commonweakh in the rights and responsibilities of which, in the
burdens and privileges of which, in the glory and benefits of which, His
Majesty’s Indian and KEuropean subjects alike would be partners and
participators on a footing of perfect, equality. We are striving for it.
And, as everybody knows, there is a large party outside against us, and,
surely, Members of Parliament, in responsible positions in the public life
of England, ought to know that they should say or do nothing at this june-
ture, or hereafter even, which is calculated to thwart the progress and
arrest the cleveloPment of this party. I feel indignant,—I use the word

‘ indignation ’ in this amendment, and I use it deliberately,—I really
feel indignant that a Minister of the Crown should be so oblivious of consi-
derations of this character. But, Sir, there is one more thing which I wish
to say. I have no doubt that the Government of India will cable, if this
amendment is adopted, to the Secretary of State, in whatever terms they
like, in whatever. phraseology they adopt, the feeling of this House on this
matter. I am anxious that they should du-so immediately in order that
the British Cabinet may not uphold and endorse the view which Mr.
Winston Churchill has held forth before the East African Banquet. If the
British Cabinet unfortunately comes ultimately to the same conclusion, all
I need say is,—it is hard to say so, but I think sometimes it is no use
mincing matters—I can scarcely help saying that, if the British Cabinet
doeg ultimately uphold the decision and the views adumbrated in Mr.
Winston Churchill’s East African Banquet speech, then its decision and
action will stand out in the pages of history.—to use the apt phraseology
employed on another occasion by a statesman, writer, thinker, philosopher,
and a great master of diction who was for some time the Secretsry of State
for India,—it will stsnd out in the_pagas of history as ‘ a masterpiece of
melgncholy meanness.” 1 feel confident that the British Cabinet will never



2320 LEGISLARIVE ASSEMBLY. [9re Fee. 1922.

[Mr. N. M. Samarth.]

do anything of the kind, but let me give a warning to the British Cabinet
that, in matters of this kind, they must be very careful to see that nothing
is done, in a Crown Colony at any rate, by which the rights and privileges

of Indians are subordinated to those European settlers who came there
afterwards.

One word, Sir, and I have done. The Honourable Mover of the Resolu-
tion referred to the lessons of the Great War. One great lesson which
stands out in the philosophy of history and will be recorded by the historian
in future is this, that the Great War illustrates once again the truth that
there is, in the case of individuals as well as of nations, such a thing as
the operation of the moral law. A deviation from the moral law,—a viola-
tion of the moral law—is bound to bring about its own retribution in God's
own time. The lesson of the Great War was that righteousness exalteth
a nation. The absence or the reverse of it, Sir, degradeth it.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): Sir,
Mr. Bamarth in moving his amendment has asked the House not to fix
the Cabinet of England with responsibility for the speech of one of its
Members. Sir, at the same time, he must remember that the Cabinet at
times allows one of its Members to offer a feeler to the public. They, first
cf all, want to feel the pulse of the public and, if they find that opinion
iz against them, they would conveniently disown the speaker, but, if there
i8 no strong opinion .against it, then they would adopt it. Can we not
regard this statement of Mr. Winston Churchill as a feeler by the British
Cabinet in regard to a -matter which is vitally interesting the whole of the
Empire? Moreover, it ought not to be forgotten that Mr. Winston
Churchill is the Colonial Secretary and one who has got authority to speak
on the subject. The second qualification which he has is this, he is the
rising hope of the nebulous new party which is being formed in England;
that may have been the reason why he has chosen this occasion to say a
few words upon a subject which is troubling the British mind considerably.
Therefore, Sir, while I agree with my Honourable friend that we should
not attach too much importance to the words of one Cabinet Minister,
we must not forget that what is said by a Cabinet Minister to-day may
become the opinion of the Cabinet itself to-morrow; therefore, we have to
guard ourselves against the speech being accepted with equanimity by
the people of this country ; and, I think, my Honourable friend was justified
in moving the amendment of which he has given notice.

Sir, I wish to give a concrete instance of the meanness and of the
indefensible way in which the European settlers deal with
Indians in Kenya. I believe Nairobi is the capital of the Kenya
Colony. It consists, I believe,—I read of it the other day,—of 8,500 inhabi-
tants, of which 5,700 are Indians and 1,600 are Europeans, and the rest are
Dutchmer and so on. Now, there is a municipality there which consists of
18 members, if I remember aright. According to property qualificatidns,
two-thirds of the taxes are paid by Indians and,. therefore, they would
crdinarily be entitled to 12 seats out of the 18. If you apply the educational
test, I am informed that out of the 5,700 Indians 1,400 can qualify. That
would again give the Indians about 7 out of the 18 seats. What is it that
they have actually got? They have gbt only one seat and they have been

3 P
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promised two (An Honourable Member: ‘Promised 4 seats interim’): well,
they have the promise of four seats. Now, Sir, is there any justification for
this treatment ? Look at it from the point of view of the Indian paying
the municipality, enriching it and enabling it to carry on the administra-
tion. Look at it from the point of view that he is an intelligent person
who is able to take part in the municipal administration. Is there any
justification for not giving the Indian his rights according to property quali-
fications or according to the educational test ? Is there any justification
for withholding from him his franchise and asking him to accept only four
seats ? That shows, Sir, that our friends in South Africa are not prepared
to deal with him honestly and fairly. Sir, when people become restive in
consequence of such unfair treatment, another Cabinet Minister rises up
and says that the hard fibre which won the Empire for England will still
be able to maintain that Empire. Everybody knows that the hard fibre of the
‘muscle of the English people would be able to maintain the Empire, but
Lord Birkenhead and others had better be told that, if they employ the
hard fibre of the arm, it will have to be done at the expense of some finer
fibre of some more important part of the body. This would create a great
deal of discontent in this country; it must not be forgotten that, in recent
years, very many of the troubles which have arisen owe their origin to state-
ments made in the House of Lords or in the House of Commons. It is
because of statements like those made by Mr. Churchill and Lord Birken-
head that the unrest in this country has been intensified, and it is for this
reason that we, as representatives of the people, are bound to raise our
voice against them. Sir, I was reading yesterday, while I was coming from
Bombay, a novel in which an Australian tells a British Member of Parlia-
ment that the best way .of dealing with the Indian problem in South and
East Africa is to tell the Indian that he must confine his energies to some
place north of the Tropies of Capricorn. There the Indian can work and the
Englishman cannot work. If the Indian is relegated to the morth of the
Tropics of Capricorn, there would be no trouble at all in South or East
Africa. If that had been told honestly, probably it would ease the situa-
tion much better. If we are told that we have no place in South or Eagt
Africa, that we are not wanted there, that there is no use in our toiling for
the benefit of ourselves and for the benefit of the Empire, probably a great
deal of the unrest which is now prevailing in the country could be mitigat-
ed; but we are told that we are citizens of a great Empire, of an Empire,
as Lord Palmerston once said, the citizens of which have as great and
valuable a right as the citizens of ancient Rome. We are told that we
have equal status, self-determination and that, wherever we go, our rights
will be respected. After telling us all that we are now told that we cannov
acquire land in the Highlands, that it is reserved for the European settlers,
that we must take houses ourselves in the dirby quarters of the place, that
we cannot be expected to exercise all the righte which the Europeans are
entitled to exercise, and that our status is mot as high as that which has
begn deliberately conferred on the European settlers in that country. Now,
Sir, if an honest statement is made that we have no rights equal to the
rights of Europeans, probably we in this Assembly will not be able to raise
our voice ; because we may find ourselves helpless when such an ukase has
gone forth but, after having told us that we can go there and work there,
%o tell us now that, though we haye worked there and have enriched the
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country, we should not acquire certain rights, seems to me one of the
meanest things that can be done in the name of justice and fair play.

I do not want to take up any more of the time of the Assembly, because:
1 know that, even on the Government Benches, the same feeling prevails
as amongst us. I may say this much that, ever since I heard the famous
speech of Lord Hardinge in the Banguetting Hall in Madras, where, with
fine enthusiasm, he condemned the policy pursued in South Africa, the
people of this country have been rallying round the Government of India
on this subject at least. The Government of India have done a great deal for
us. Successive Viceroys have done their very best to ease the situation,
tut, Sir, they have to fight against the Cabinet at Home, a Cabinet which
is looking -to the interests of the settlers in South and East Africa, namely,
the interests of the land-owning classes. They seem to think that Indians can
have no rights and they should not be encouraged to claim rights. That is,
wnfortunately, the position which confronts Government and confronts this
Assembly and it is time that we, both Government and the people, raised
our voices and warned the Cabinet that, if they go on at this rate, they will
tind it impossible to govern the country, and that there will be more serious-
unrest than they are facing now.

Sir Frank Oarter (Bengal: European): Sir, the Resolution proposed:
by the Honourable Mover deals with Africa as a whole. 1 do not propose
to refer to Africa as a whole, but I will confine my remarks to East Africa
only. Let me say, at the outset, and I do not want to be misunderstood by
my Indian friends, that I sympathise with their natural aspirations and !
-fully agree that they should be treated on an equality in other parts of the
British Empire. I take it from the terms of the Resolution that this has
been promised to Indians in East Africa.

- You will all recognise that there are two sides to every question and i$
ia the opposite side to which I should like to draw attention. I am sorry
4o have to disturb the harmony of the House, but it is only fair to put the
Huropean side forward. The Government of India have done sll in their
power to get Indians recognised and to get them equal status in East Africa.
They sent Sir Benjamin Robertson to inquire into the condition of Indians
in East Africa and I understand that he reported favourably. Now, what
is the situation in East Africa ? There are, I believe, at the present time
about 85 thousand Indians and nine thousand Europeans. That is in 1921.
In 1911, there were roughly nine thousand Indians and two thousand Euro-
peans, so we may say that the increase on both sides has been very much
the same. I beg to differ from the speakers who havz_e preceded me, and I say
that these Buropeans are the founders of East Africa. They are the pion-
eers of the country. The Colony has been made by these pioneers and by
British capital and not by the Indians who are only traders and artisans.
1 do not think Members of this Assembly recognise that these Indiany in
Tast Africa are not Sastris. I assure you they are not. They are artisans.
Now, do they want a change in the constitution ? I do not believe it. Has
anybody in this House been to East Africa ? Has anybody gone there and
studied the question ? It is merely the agitators now in India who are
going about the world and stirring up these traders to demand rights which
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they do not really require. I believe I am right in saying that the High-

lands of East Africa have been definitely promised by Lord Esher, and again
by Lord Milner, to Europeans, and, when the war was over, facilities were-
given to ex-soldiers to go and settle there. The area of the highlands is-
about 40,000 square miles and the area of the rest of Africa is about 200,000
square miles, so that it is really a fifth that the FEuropeans want.

They do not want Indians to buy land there. (A4 Voice: ‘Why not?’) Well,

you can say ‘ why not.” I shall bring forward the case of Kashmir where:
we Englishmen cannot buy land. (A Voice: * That is not British terri-

tory.’) Well, I cannot buy land there. But, apart from that, no European

foreigner is allowed to buy land in East Africa unless it is with the consent

of the Governor General. Now, the Honourable Mover has referred to-
what was done by the Indians in East Africa during the war. I should:
like to refute that statement. I have here a copy of the ‘United Empire.”
This is what it contains:

‘" Local Indians joined 1,100 (mostly as clerks, drivers and sweepers) woanded nil ;-
killed mi/, shot or hanged as traitors 12.’

That is the record, as I have it, of what the Indians in East Africa did dur--
ing the war. I do not think you realise that the people whom you are fight-.

ing for are not worth all this trouble. Now, as regards the African himself,

how does he view the situation? I have not had a chance of speaking to

him, but I am told that he does not like the Indian at all, and, that it tha

Europeans clear out to-morrow, the African would clear the Indian out.

Whether that is correct or not I do not know. (A Voice: ‘Does not matter’.):
But, apart from all that what is the chief deterrent to East Africa being

recognized at the present time as an equal part of the British Empire? It

is this' Gandhi non-co-operation. I ecall it revolution. Can any Member
of this House say that this open preaching of sedition is not a deterrent, a.
very severe and serious deterrent, td the aspirations of all right-thinking
Indians ? Much as I desire the unity of the Empire, I do not think that

we can ask any of our Colonies to conform to the vagaries of agitators such:
as Gandhi, and that is what, if these agitators are in East Africa as I under--
stand they are, you are asking this House to do. Until we can put our-
house here in India in order, we cannot expect that other parts of the Bri- .
tish Empire will aecord to us what we know is our due. We must look to

cur own home first, and, until we do this and realize that British rule is pre-

valent throughout the country, we cannot expect the Colonies to treat us as.
a trustworthy part of the British Empire. We must not sit cn the fence;

we must come down on one side or the other, and the sooner we do it the-
Letter.

I was reading a letter the other day from a man in New Zealand. I do
not know if Members of this Assembly realize that there is a growing feeling
in the Dominions that, if the conditions at present prevailing in India con-
tinue, they seriously doubt the feasibility of being able to pull in the same-
bt with India. I do not want that and you do'not want that. But the
Dominions are afraid of India upsetting the equilibrium of the relationship-
between the self-governing peoples of the Empire.

There is an smendment to this  Resolution by Sir Sivasawmy Aiyer,
which, had he been here, I would Have liked to have supported. I can say
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this, t_hat I would far prefer to vote for a Conference between the repre-
<entatives of the SBouth African Union and the representatives of the Gov-
ernment of India and the Indian Legislature than the Resolution of the
Honourable the Mover, but there is little use in calling such a Conference
until, as I have said, India has set her house in order.

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban):
I rise, Sir, to support the amendment moved by my Honourable and es-
‘teemed friend, Mr. Samarth, and, in doing so, I wish to associate myself
with every word that he has spoken in support of that amendment. I am .
sorry, Sir, that my Honourable friend, Sir Frank Carter, whose sympathy
-ordinarily with Indian aspirations is well known to this Assembly, should
have thought it proper to take the attitude that he has taken. What does
Sir Frank .Carter say? Sir Frank Carter says that the demand
has never come from Indians in FEast Africa, that it is the work
of agitators who would give them something that they do not want. Sir,
a8 faras I am aware, I have reason to believe that the demand
for the rights of citizenship has always come from the people
concerned. But, if it is true, assuming for one moment that it is
‘true, that a band of people, backed up by the united opinion of the Indian
people, demand for their countrymen the free rights of citizenship that have
‘been denied to them, it does not behove either the British Government or
#ny European Member to come forward and say that the right of citizen-
tbip will not be granted because it is not demanded by the people con-
ccrned. (Hear, hear.) It is a question of self-respeet for us. It is a
‘question’ for us of demanding the right that every subject of the Britigh
Government has a right to demand. (Hear, hear.) And it does not lie in
the mouth of any one, either the Minister of the Imperial Crown or any
Buropean in any part of the Britsh Empire, to deny that right to any
British subject, however humble hid positicn may be. Sir, we are asked
by Sir Frank Carter to set our house in order before we ask for the rights
-of Indians in other parts of the Empire. 'Who can deny that the Members
-of this Assembly and many outside this Assembly in the country are trying
their best against all odds to set the house in order? Is His Majesty’'s Gov-
. -ernment going to help us in setting this house in order or is His Majesty's
Qovernment, by allowing a responsible Minister like Mr. Winston Churehill
‘to make statements of gn irresponsible character, going to co-operate with
Mr. Gandhi in fanning the flame into a fire? I submit, Sir, that every
sensible Indian, every Member of this Assembly, is anxious to set the house
in order. I agree that Mr. Gandhi would set fire to this house. I do not
want, in the interests of this country and in the interests of the British
‘Empire, that a responsible Minister of the Crown should be a party in co-
-operating with Mr. Gandhi in setting fire to this house. One word more,
‘Sir, and I will have done. My friend, Mr. Seshagiri Ayyar, has referred
to the memorable speech that Lord Hardinge, late Viceroy of India, made
‘on a memorsble occasion in Madras. I wish the Government of India at
this moment to come out like Lord Hardinge and proclaim, as Richard II
proclaimed in olden times, that they would lead in this matter, that they
would fight our battle in England and that, with the help of Mr. Montagu,
in whom we have absolute faith, and with the help of Lord Reading, they
would defeat the mischievous designs of Ministers like Mr. Winston
<Churchill. T hope, as Mr. Samarth hag rightly pointed out, that the state-
ment is a statement of the Minister and that it will receive no support from
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the Imperial Government. It is unnecessary to point out that, if the
British Cabinet backed up the statement made by Mr. Winston Churchill,
the state of affairs that would be created in this country would be some-
thing that it is impossible for us to describe. With these words, Sir, I
support Mr. Samarth’s amendment.

Rao Bahadur C. S. Subrahmanayam (Madras ceded districts and
‘Chittoor: Non-Muhammadan Rural): Sir, the words ‘‘equal partner of
British citizenship’ have been dinned into our ears and the simple question
I ask is, is the British Cabinet, the British Government, going to stand
by those words or is it going to whittle down the essence, the substance and
the meaning of those words? That is a simple proposition I put before this
Assembly to consider. Are those words unmeaning words, merely words
and nothing more than words? If we are citizens of the Empire, no portion
of the Empire, no part of the Empire shall say: °‘ You are not members;
you shall not enter our territory.” Exeluding the Indians from any portion
-of the Crown Colonies territories means destroying the meaning and import
-of those words. I take my stand—and my countrymen take their stand—on
those words, and this action is the breaking of the meaning of those words,
and this has been the substance and the motto in every agitation against
"Government. .

Now, 8ir, Sir Frank Carter said something about the Indians in
Kenya Colony. I will read only the following sentence:

‘ The claim of the Indian community cannot be lightly disregarded, seeing that they
were in the country long before Europeans had settled there; and that, but for Indian
labour, the Uganda Railway would not have been constructed : that most of the
trading wealth of the country was in the hands of the Indians; and finally, that
Indians were British subjects.’

I think this sentence sums up the whole of the case for the Indians.
"We have all the three points, capital labour, intelligence and enterprise
~emanating from the Indians, and their being in the country before the
European. This I quote not from an irresponsible paper, but from a
-statement of the Kenya Commissioner of Lands in 1907. I think this is
<nough to support the case we have got.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I ghall only
«confine my remarks to the criticisms which my Honourable friend, Sir
I'rank Carter, has thought proper to make on this occasion. In the first
place, he said that East Africa was developed with the capital of the
Europeans, and, therefore, they: have a better right to settle in tha
-Colony. 8ir, I doubt the accuracy of that statement. Mr. Winston
-Churchill himself says that the Indian traders financed a large number
.of Europeans, and, moreover, my friend, Sir Frank Carter, himself knows
that in East Africa you do not find a very large number of Indian labourers,
but a very large number of Indian traders. But, accepting for the moment
that it is British capital that developed East Africa, I say, when you do
-gome work of construction, is it only capital that can achieve it? Has not
labour any responsibility for that work? Let him answer my questign
frankly.

*Then, Sir, admitting that Europeans in East Africa have got a very
Jarge capital, where then is the difficulty for the Europeans buying up the
‘highlands in open competition and retaining it for themselves? If they do
it, the Indians will not be able to get any portion of the highlands. But
what the Europeans want is not {o-buy up in open competition but to
get the lands cheaper by reservation. They arc afraid that the Indians will
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beat them in the competition, and, therefore, they want the Government
to make a preserve of the highlands.

He also referred to the war services of the Indians and said that the:
war services of the Indians in East Africa were not very considerable. The,
may not have been very considerable, hut whose fault was it? Let him
answer whether the educated Indian can get the same privileges in the
Army, even in the Indian Army to-day as the Europeans gets. You will
not, I say, get the educated Indian to join the Army on terms of inferiority.
1f the educated Indians, merchants, barristers and pleaders, were given
the same opportunities which Europeans in similar circumstances had, I
am quite sure my countrymen would not be found lacking in the military
spirit.

With these words, Sir, I support the B.esolﬁtion as wel as the amend-
ment.

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
Sir, the historical sequence in Sir Frank Carter’s remarkable speech is
puzzling, and, unless the matter is cleared up, his case will not be very
much strengthened. If I understood him aright, one of the deterrents.in
the way of the Indian settler being allowed rights of equal partnership in
the Colonies is the revolutionary movement in India, to which my Honour-
able friend has referred. The troublous Colonial* question has, I am.
afraid, been with us long. This infant revolution, though sufficiently
terrible, like that other terrible infant, Mr. Winston Churchill (Laughter),
has been of far less long standing. In fact, some people would be inclined
to say that the germ and the seed of the present revolutionary movement
lay in the South African troubles, when there was persecution untold of
Indian settlers which were not settled in time nor satisfactorily. And,
but for that chapter there, a chapter that we cannot recall to mind withr
any pleasure or pride, probably the yirulence of the movement here would
have been less, following constant blundering on one hand and scheming on
the other, though, in the march of events, revolution of a more or less.
troublesome type was bound to come. 8ir Frank Carter says that these
people are not all Sastris, and are not worth it for they are traders—shalk
1 say boz wallahs? Is he at all sure that those who are hailing from his.
country and are claiming exclusive rights are all Sastris or anywhere near
Sastris of non box wallahs? (Laughter.) Why, Sir, one of the boasts of
some Colonial settlers in former times was that their ancestors had been
selected by 12 British men, good and ‘true. (Laughter.) That was the
origin of some of these settlements, where we now hear of a white settie-
ment. If you are to be really white and all white, there must be a
judicious balancing, a balancing of the white with the black and the brown.
That is what is practically told us, day after day, in proclamation after
proclamation, and, if you cannot get that stand the test in other parts
of the British Empire, faith in those professions will be getting less and
less every day. We have been told: ‘ Why talk of exclusion of Hindus or
Muhammadans from India? FEuropean foreigners cannot get settled there
unless the Governor General in Council agrees.” But, where is the diffi-
culty in the Governor Genmeral in Council agreeing to the right kind of
foreigners coming there? There may still be a desire, for good reasons
or bad, to keep the German or the Austrian out. and that is why a clause
like this may have been necessary; but that is no answer, so far as British
gubjects are concerned, whether Indians or others. Do you say that the
‘Australian will have to get the same ‘sort of concession, or the Canadian,
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-<or the South African or the Irish, for the matter of that? No such thing.
‘Why then apply this to the British Indian, who has done and suffered so
anuch there? It may be that the whole of the highlands had been bespoken
in favour of, or given away to, the European, though this should not have
been done. Does that bar the Indian acquiring by purchase or otherwise
property in the market, let alone the question of open competition and
auction sales, such as Sir Sydney Crookshank’s department is going to
have at Raisina at the end of the month. He might as well lay down,
as one of the terms of sale, that undesirables of a certain kind shall not
have the right of bidding, especially if they hail from Bengal (Laughter)
40,000 square miles of land and 9,000 men.

Mr. R. A. Spence (Bombay: European): The 9,000 can increase.

Sir Deva Prasad Sarvadhikary: If the 9,000 can increase, so can the
land, because by bringing the land under cultivation and making it fit for
human habitation, you can go on indefinitely expanding a country like that.
Well, we are told they are pioneers; they are founders of the Empire
{which has been challenged), British capital, enterprise and suffering. Every
stock argument of that kind has been brought forward, in defiance of
the moral of the ‘ belly and other limbs * story. Excellent condemnation
this of all that Viceroys and Governments of India have done up to now,
from Lord Hardinge downwards, in advocating reasonable rights for
Indians on whose behalf similar claims are to the fore. We are now to
begin a new chapter. A Member of this Assemuly, representing certain
strongly canvassed interests, says all this is wrong and whatever may have
been done in the past by Viceroys and Governments of India cannot be
upheld ; there cannot be any grievance with regard to Indian exclusion and
you have got to begin a new chapter. Well, that will not be helpful from
the points of view of peaceable settlement or good faith. To-day’s debate
and yesterday's make one very sad. Viceroys may be with us; Govern-
ments of India may be with us, whether with regard to the Khilafat question,
the Colonial question or any question outside India in which Indians may
be interested ; yet, if there is a strong counter interest, there is no guarantee
that we can achieve much. Viceroys and Governments are as helpless as
~urselves whose importance makes some wonder whether other means
have not to be employed, which by itself is another seed of revolution.
If a balanced bleck, brown and white East Africa is impossible, a similar
impossibility will be naturally overtaking us in other parts of the Empire,
in spite of compacts and conferences. In the ideal of Swaraj that many
of us have in view, the Britisher, Christian or otherwise, the Hindu, the
Muhammadan, the Jew, the Parsi, the Jain, the Buddhist, is to have an
equsal place according to his title. Why should that be denied elsewhere?
We are told that, because some or many of us have been misbehaving, the
whole of the Indian people is to be condemned to penance, and, after
due penance and purification, probably their claims will be taken into
consideration—By .the time that is achieved, may not more be driven to
the misbehaving? Mr. Joshi was very anxious the other day for his
labour emigrants and wanted liberty of action for them._ What is the
vajpe of that liberty if that is the sort of thing that is allowed
to prevail where he will emigrate? Canada, Australia and the, older
Colonies put forward certain demands by virtue of their constitu-
tion. Is that sort of thing to be allowed in the case of the
Crown Colonies also, where considerations which exist in Canada dnd
Australia cannot arise? "That wou]d create an impossible position. Mr.
Bamarth has quoted from Mr. Winston Churchill. That, I suppose, was.
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not a quotation from an after-dinner speech which probably may account.
for the difference. Mr. Seshagiri Ayyar, with his usual acuteness, has sug-
gested that this might have been a little feeler thrown out to see how the
land lay, and that a man who has been often enough discredited by a
Cabinet would not be hurt by being discredited once more. I am afraid
that that cannot be said of one who is the Colonial Secretary for the time
being, and he could not have said things which had not the tacit consent .
of the Cabinet. The position, therefore, is all the graver; and the earlier
we can make strong representations through the iovernment which has
sought to be helpiul, and, the firmer the representations are, the better
chances we shall have of finding some solution.

Mr. R. A. Spence: Sir, I rise to support the expression of opinion given
by my Honourable friend, Sir Frank Carter, because I feel that that ex-
pression of opinion was given in the spirit which was mentioned during
this debate by my Honourable friend, from Bombay, Mr. Samarth. We-
are all actuated by the spirit of camaraderic to work together here and
we feel that, if we do injustice to the British in one part of the Empire,
that spirit will not prevail. My friend, Sir Deva Prasad Sarvadhikary,
who has just spoken, said that Sir Frank Carter had got his historical re-
ferences in wrong sequence. Well, I cannot speak for him because I have
not had an opportunity of consulting him; but I think that Sir Frank
Carter was speaking of present day conditions and not of the conditions of
the past. I think he was referring to what is happening at the present
time and that is why he mentioned that subject. Now, in the Resolu-
tion which was introduced by the Honourable Mover, it struck me as rather-
curious how he seemed to harp on the question of breach of promise and
breach of faith. I ask you to look upon this subject from the point
of view of the white settler in Kenya and how he regards a breach of faith-
made to him. He went out to Kenya on the promises made to him by
Lord Esher and by Lord Milner. Be went out after fighting in the war-

. for us, after four or five years of service in France, or possibly in Mesopo-
tamia, or on this Indian frontier of ours; he goes out to Kenya to settle.
It is not a tropical country—these highlands; it is a place where those of
us who live in, shall we call them ° temperate,” though at the present:
time they seem rather ‘intemperate’ climates, people, for example coming
from Canada and from Great Britain and the colder parts of the world,
can settle. There are 45,000 square miles of highland; _there are 160,000
or 200,000 square miles of other land. This British soldier or officer goes:
out to that country, buys his farm and settles there because of the pro-
mises made to him by the British Government, by the British Govern-.
ment, I say, because there seems to be a sort pf_ feeling that the statements
made by Ministers are not those of the British vaerpment, but ma_nde
by a member of the Government. What sort of feeling is that man going
to have if that promise is broken? And I really do not sce why we in
India should want that promise to be broken. It is perfectly true that
Indians have worked for the development of Kenya and East Africa. I do
not suppose there is any one who . would deny it; but would they l-m_,ve
been able to do anything for that country if it had not been for the Brit'sh
there? -

Mr. N. M. Samarth: The British came after.

Mr. R. A. Spence: Who were the people who went there first? The:
Arsb slave-dealer is the one who went there first; do you want to recom-
mend that the country should be restored to him? The original Asiafic:
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who went there was the Arab slave-dealer and it was the Britisher who put
down that traffic, and the trader came salong ‘with the Britisher. That is

not & reason why the Englishman should not be allowed to have land
in that part of the country.

There is no doubt about it that, by this Resolution that has been
proposed, an attack has been made at Kenya, and, to bolster up that attack
at Kenya, the Mover of the Resolution has spoken a tremendous lot about
South Africa. He finds he cannot do anything against South Africa. KEven
the great General Smuts cannot settle things, and so my Honourable friend.
goes against a little Colony which has been established only 17 years ago,
and says: ‘ Oh, yes, we will make this a test tase.” I should have pre-
ferred him to have gone for the South African Government, who are a

big people, who can fight well, and not against the small community in
Kenya.

Then, in the course of his observations, my Honourable friend said that
‘ blinded by race prejudice, the Economic Commission of European officials.
and non-officials reported injuriously to the Indian interests and in most
offensive and provocative language maliciously slandered the Asiatics settled
there.” Why should he say that the European officials and non-officials were-
blinded by race prejudice and maliciously slandered the Asiatic settlers?
Surely, there is a bit of race prejudice in that statement of his.

Then, there was a reference in his speech to the principles on which the-
British Government entered the War. It was for those principles that
the white settler in Kenya fought, and it was because he fought for those-
principles that he was promised his land. We did not dispossess any Indian.
Can any of my friends here say that we have dispossessed a single Indian:
from the highlands of Kenya? Not one. Nor does any one in this As-
sembly wish to dispossess any man who is there. I do not think anybody-
in Kenya wishes to do so either. The whole sttack seems to be against:
Winston Churchill. What is the gravamen of Mr. Winston Churechill’s post--
prandial speech? He has said that the highlands of East Africa should
be reserved for the Europeans exclusively and that elsewhere there should
he equal status and rights. I have got the Honourable Member here (Dr..
Gour) waiting to correct me. I am sure he will put me right if I am-
wrong. It seems to me that that is the gravamen of Mr. Winston:
Churchill’s speech, and because he has done that we have got all this ac-
cusation. Bir, these sort of speeches, as my Honoursble friend, Sir Deva.
Prasad Sarvadhikary said, are likely to stir up ill-feeling.

Sir, before I sit down, I should like to say, that I should agree with Sir-
Frank Carter when he said that he would huve supported the amendment
that stands in the name of Sir Sivaswamy Aiyer; 1t is a very much better:
motion than the original Resolution, and I think it is more in keeping:
with the dignity of the Mover of the amendment than the amendment
moved by Mr. Samarth.

Munshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, in my young days, I had heard a story and it was
this. A poor little lamb was drinking water at a stream towards the end.
Bome time after, came a tiger and began to drink water near the source.
A few minutes_safter, the tiger looked at the lamb and said: ‘ How dare
you defile the water of this stream?’ The poor lamb said, with folded
hands: °‘ Sir, I have been drinkifg water here long and the water is
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flowing my way; surely it is not going to you '. The tiger said: ‘ Nothing
~of the kind: This is impertinence for which I am going- to punish you .
The punishment the poor lamb did receive and it was that he went inside
the tiger. Now, these Indians, artisans, ‘ men who do not count,’ in the
wards of my Honourable friend, Sir Frank Carter, who gave expression to
this sentiment with great vehemence in answer to an interjection of my
Honourable and esteemed friend, Mr. Samarth. He said: ‘ They do not
matter; you need not bother about them ’. These Indians are traders,
-shop-keepers and I suppose, coolies, whom my friend, Mr. Joshi, represents
here. These were the men who were living and working in Kenya. A
long time after comes the white man and says: ‘ Good gracious. How
impertinent these black men are. These black men living here have the
impudence and audacity to dream of occupying land in the highlands!.
Nothing of the kind. We have built this Island out of our capital. We
have fought this Great War’. All these arguments are being trotted out
in order to deprive the Indian of his right to acquire land in the highlands.
My Honourable friend, Mr. Spence, says: * Why should you deprive the
Englishmen of the highlands?’ Good gracious! Deprive the Englishmen!
Even the wildest amongst us has not got the courage to dream of depriving
“the Englishmen of land in the highlands. What the poor Indian, who
does not count, who does not matter, according to Sir Frank Carter, is
struggling for is to have his little right recognised to a little share in those
glorious highlands. That is all. We are not seeking to oust the English-
man. It is our claim, it is our prayer, it is our appeal, that we should
have our share in them. Sir, I am exceedingly obliged to Sir Frank Carter
and to my Honourable friend, Mr. Spence, for the speeches they have
-delivered. They have made the position of the Britishers in this country
quite clear. We now know where they stand. Sir Frank Carter, as is
usual, started with an expression of sympathy with our aspirations. That,
Sir, is the approved style now of doing things. With apologies to the
Honourable gentlemen occupying the Government Benches, whenever they
want to defeat a Resolution, they get up and say: * Oh I can assure this
House that Government is in considerable sympathy with it, but’. You
wait for the  but ’ and when it comes, the result is that the Resolution is
destroyed. And no one, by the way, is a greater adept in this art than
my Honourable and esteemed friend, Sir William Vincent. (Laughter.)
Now, Sir, the non-co-operator is the whipping boy of this Council. If there
is a collision between two trains, the non-co-operator is in some mysterious
way responsible for it. Had it not been for these wicked non-co-operators,
the trains would have gone on all right. Had it not been for non-co-opera-
-tion, the British settlers and the white people in Kenya would have said:
‘ Hullo, my friends, Indians, we have been dying for you. We are
trying to do everything for you. What nonsense? You are such silly
dears. We can’t get on without you. Highlands, you take them. We
go to the lowlands.” But now they say: ‘ Look here! We would have
done everything for you but for this non-co-operation ’. And Sir Frank
Carter tells us: ‘ Set your house in order ’. To be serious, Sir, Sir Frank
Carter once was perfectly right. Unless and until you set your house in
. order, you cannot expect your people to be respected out of India. %t is
in India that the real battle has to be fought. It is in India that your
right has to be recognised, and, if it is. recognised, no one, not even that
- oppressed individual, the Britisher in Kenya, will have the courage to get
up and deny our right, which is the inherent right of every British subject.
¢ Sir, the Right Honourable Winston Ghurchill has been taken to task. I
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do not agree with my Honourable friends at all. You must make allowance
for post-prandial speeches. There are various reasons why a man in a post-
prandial speech sometimes days more than he really means to say. I have
not the honour of the acquaintance of the Right Honourable gentleman,
kbut it may be that there are causes which are not known to the public why
this speech was made. Sir, I wish to express my entire sympathy, not sym-
pathy of the Carter brand, but really genuine sympathy, with the observa-
tions of my Honourable friend, Mr. Samarth, who, if I may say so, has
delivered an admirable speech and has put the Indian point of view in very,
clear and forcible language before the House. Sir, the question which this
House has got to consider, and which Government has got to consider,
and which the Colonies have got to consider, is this: Is all this talk of
equal partnership in the Empire a camouflage, or is it a-reality? If it is
a reality, then Indians claim, and, I submit, rightly claim, that their
rights, in the Dominions and in the Colonies and everywhere, should be
equal to that of any other British subject, be he dark, be he white, or
be he brown. If that be so, then I submit that there is absolutely no
justification for the Right Honourable gentleman saying that the highlands
will be reserved for Europeans and this decision is final. May I tell him,
in all humility, that to say that any decision in politics is final is a mis-
take. Many a final decision has been upset. It has been upset in India.
It has been upset in other countries, and I may say that it will be upset
in future. Sir, this is a question on which there is absolute unanimity
between Indians of all shades of thought and opinion. They consider it
to be the test of the sincerity of the statement that Indians are the equal
subjects of the King. If they are the equal subjects of the King, they
want equal rights and they are ready for equal responsibilities.
It behoves us, it behoves the Government of India, and it behoves the
suthorities in England, to recognise this fact clearly, so that the non-
recognition of this principle may not lead to trouble—trouble which we
may not be in a position to clearly foresee at present.

Sir, before I sit down, I wish to say that our grateful thanks are due
t» the Government of India for the bold fight that they have put up
on our behalf as far as this question is concerned, and we wish to say
nothing, and to do nothing that might embarrass them in their fight. We
wigh in this matter, to strengthen their hands, so that they may fight
our battle,—the battle for the absolute equality of the whites and
non-whites within the Empire.

Dr. H. 8. Gour Egh\g[:n:u- Division: Non-Muhammadan): In spesking
to this Resolution, I shall not take my ctie from the facts of the casual cor-
respondent, a South African European resident of Kenya, who contributed
his effusion to a journal, from which my Honourable friend on the left has
given a garbled quotation. Due to his courtesy, I am in possession of this
magazine and I shall complete the quotation which he left imperfect. That
very correspondent, putting up an appeal for the Kenya European, in the
very next sentence after the one quoted by Sir Frank Carter, admits that
‘ with the exception of these Indians '—and I give to the House his
ipssissima verba:

« Other types of Indisns did their duty well during the Ws’u' But undoubtedly
that iz not tﬁ type who are going to be affected by the decisions.
. D
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.The correspondent admits that the Indians as a class have served well dur-
ing the War, but he says that, because the Indians then resident in Kenya
have not served as well as he should desire, therefore the Indian nationhood

in this country and elsewhere must be denied the common right of citizen-
ship within the Empire. '

My friend, in championing the cause of the few straggling settlers of this
4 py, Colony, said: ° Let us set our house in order.” My friend, no
*"*  doubt, claims India as his home, but he tells us that India is the
home of himself and me, but Kenya is his home but not mine. That is the
position of the BEuropeans with reference to the Colonies of the Empire.
They are the citizens of the British Empire, but the Indians are denied the
right in any of the Colonies of the British Empire. @~ We are told—this is
your home, settle your differences and, after you have settled your differen-
ces, make a claim upon the Kenya Colony.” My esteemed friend on my
right (Mr. Spence) stood up to reinforce this argument by saying, upon what
authority I know not, that the Kenya Colony highlands had been promised
to returned British soldiers. Now, Sir, wherever he got his fact from I
know not, but Members of the House will bear with me when I repeat that
in the House of Commons, on a memorable occasion, when the Colonial vote
was under discussion, this very question was raised by the Members of
Parliament, and Mr. Winston Churchill, speaking from his place, not at a
banquet, but from his place in the House of Commons, solemnly declared
as the unaltered and the unalterable will of Parliament to freat the Indians
on an equal footing with the citizens of the Empire. Let me quote to you
the words which he used not many years ago but only in the month of
July last. When this question was raised he said this:

‘ The case of the Indians is one of very great difficulty, first of all because of the
relations between the Indians and the whites, and secondly, because of the relations
between the Indians and the native, which are by no means so ideal as is sometimes
suggested. In the main, we must make a continuous effort to live up to the principle

that racial distinctions do not determine the status or position of any man in the British
Empire, a person who is otherwise qualified to occupy a position or exercise a function
of responsibility.’ '
That is the line on which we shall endeavour to proceed. These are the
 memorable words of the Colonial Secretary uttered in the House of Com-

mons when the direct vote of the Colonial Office was challenged by the res-
ponsible Members of the House.

Now, at the end of that very year, this question was agitated in the House
of Commons; and Mr. Winston Churchill was asked why the claims of In-
dians in South Africa were not settled, and a suggestion was made for the
sppointment of a Royal Commission. In the debate, which took place on
the 14th of July, 1921, Mr. Winston Churchill expressed a desire that the
Government of England would settle this question upon the basis of equa-
lity ; and he, further, gave an assurance to the Members of the House that,
if he was unable to settle this question to the satisfaction of the Ipdian
people, he would submit the whole question to a Royal Commission. At

the end of the month, this promise was once more alluded to, and the reply
that Mr. Winston Churchill gave was:

*1 am perfectly agreeable to submit this question to a Royal Commission, but 1
am hopeful of a just and honourable settlment.’ ’
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This was the utterance made by Mr. Winston Churchill late in the mohth
of July last. Now, my friend, Mr. Spence, tells us that responsible Minis-
ters like Lord Esher and Lord Milner had promised the highlands of Kenya
tuv European settlers. I am perfectly certain that my friend must be under
some delusion, because Mr. Winston Churchill explained to the House of
Commons that these highlands of Kenya, situated as they were at the high
altitude of 6,000 and more feet, were not suitable for European seftle-
ment. . .

Mr. R. A. Spence: There is some mistake.

Dr. H. 8. @Gour: And it was pointed out that a number of Europeans
who had taken land on the highlands of this Colony had to mortgage and
give them up, because they were not able to manage them. This was the
statement he then made,

Mr. BR. A, 8pence: A terminologieal inexactitude.

Dr. H. 8. Gour: Then, Sir, followed the Imperial Conference; and in
that Imperial Conference we were told that the rights of Indians in all parts
of the British Empire would be respected. General Smuts, as a matter
of formal protest, entered his dissentient note. But it was understood, and
understood by all concerned, that it was merely a formal protest and that
adherence would be given to the deliberate Resolution then arrived at. This
was the situation when, all of a sudden, at the East African dinner, Mr.
Winston Churchill completed another of these somersaults for which the
Colonial Secretary has made himself notorious. As pointed out by Reuter; he
told us that, as a curious result of the war, the discontented agitators in
African and Asiatic countries seemed to think that they had only to express
the wish that Britain should lay down t¢he Government and Britain would
comply; that it was high time it was made clear that this was not the rule
Britain intended to follow. Then, referring to South Africa, he did not say
what his wish was, but he evidently meant to imply that he was publishing
the conclusions at which he had arrived, but whether in consultation with
the other Members of the Cabinet or on his own responsibility, I know not.

I give you his exact words as reported by Reuter:

« Mr. Churchill proceeded to emphasise that highlands of East Africa should be
reserved exclusively for European settlers ; that decision must be regarded as final and
it was not intended to depart therefrom.’

Now, Honourable Members here have been referring to the fact that
this is a post-prandial effusion. Well, Sir, I should be extremely delighted
to hear that it was nothing gore. But, I submit, it has sent a thrill of in-
dignation coupled with consternation throughout the length and breadth of
this country when my fellow-countrymen read that the Colonial Secretary,
bad announced to the assembled East African people that decision, which
might be the decision of the British Cabinet, excluding them completely
from®he highlands of Kenya. If this were all, there would be some doubt.
Later on he said:

¢« The interest of the British settlers and native population alike require that the
future emigration of Indians should be strictly regulated.’

Here was the benefactor of manind. Winstoo Churchill, speaking in
the interest of the natives of Bast Africa, was safeguarding their rights ard
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preserving their liberty by squeezing out the Asiatic. We are not unfami-
liar with these benevolent people. I have two such benevolent gentlemen
sitting on my right and on my left. The Honourable Mr. Spence, speak-
ing on behalf of the people of Kenya, tells us that the British soldier would
be at sea unless this Colony is reserved for him. The Honourable Sir Frank
Carter tells us: “ You would have certainly got all the'rights you want,
had it not been for that mad Gandhi. ° Now, Bir, the connection between
Mr. Gandhi and his non-co-operation movement and the claim of the British
indians in Kenya is as intimate as Mr. Gandhi's relation with the sun spots.
My friend tells us that this non-co-operation movement is responsible for
our not getting the rights in Kenya. I ask my friend, is he not fanning the
flame of the non-co-operation movement by denying to the people of this
country that elementary right ? (Hear, hear.) Can he deny that we, the
people of this country, are subjects of the British Crown ? Can you deny
that as subjects of the British Crown our home is not Calcutta or India,
but the British Empire ? It is upon that standpoint that the Britisher and

the Indian  must look to their common Government and to the common
Crown. .

My friend on the other side tells us that India is our home. I welcome
that statement, but let him not deny the consequence which that state-
ment leads to. If India is to be the home of the Britisher, let the Britisher
admit that the Indian has equally the right of settling down in any part of
the British Empire. This, Sir, is a basic principle; this, Sir, is a funda-
mental law. Can my friends deny it; can my friends assert that, while
they are free to settle and enjoy rights of equal citizenship, and even shake
—as my friend on the left has shaken—the pagoda tree in this country, we
the people of this country, are to be denied the elementary right of making
a decent living on the highlands of Eenya. Mr., Winston Churchill said
that that was a country that needed development. I ask the Honourable
Members whether it is not the case that we, the people of this country,
have been the pioneers of Kenya, who have populated it, who had settled

there before the British appeared upon the scene, and who have, by reason
of their priority, the greater claim.

We appeasl, Sir, not only to the Indian Members of this House, but we
appesl to my friends, who are the sponsors of the British interests in that
Colony, to reconsider that view and not deny the people of this country the
rights of common British citizenship.

L]

The Honourable Mr. B. N. Sarma (Revenue Member): Bir, the House
has had a very good opportunity of hearing the views of non-official
Indian, as well as European Members, and I am particularly glad that
Sir Frank Carter and Mr. Spence have put forward before this Assembly,
what they considered to be the views of the European community in
Kenya, and supported them by such arguments as appeared to them to
be just and reasonable. I say, I am glad they have done it, because it
would have been a useless debate if the House had not an opportunmity
of hearing both sides of the question threshed out and had not an
opportunity of arriving at a reasonable decision.
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I shall not deal at any great length with the original Resolution,
because, from the attitude of the Assembly, it is clear that they have
concentrated their attention, not so-much upon South Africa, as upon
Kenya. The Honourable Mover of the original Resolution has dealt
with the ancient history of the whole question of South Africa. He
has charged the British Government with breaches of promise, or
at any rate with lukewarmness in carrying out promises: charged
the Indian Government with negligence in defending the interests of
the Indian community in South Africa, and, finally, asked for a recog-
nition of the full rights of citizenship in South Africa for all Indians
settled down there. It is unnecessary for me at this juncture to go into
the ancient history and to show how His Majesty’s Government have
tried, amidst numerous difficulties, to uphold and preserve the interests
of the Indian community in South Africa; and how the Indian Govern-
ment, with equal ardour and zeal, tried to uphold, against odds, the
position of the Indian community; and, if they have not succeeded to
the fullest extent possible, it was by reason of overwhelming forces con-
fronted against them and the spirit of compromise which must naturally
guide the deliberations of an Empire where the interests, not of one,
not of two, not of three partners, but of numerous partners, have to be
taken into consideration. But it is useless now to take up the old tale
because every one knows full well and recognises that the Indian Govern-
ment are fully at one with the aspirations of the Indian people with
regard to the rights of lawfully domiciled and resident Indians in South
Africa. Recently, we sent a despatch to South Africa, explaining the
position of the Indian Government with regard to this particular
matter and chiefly dealing with the several proposals made by the South
African Inquiry Committee, and we have every reason to hope that
prejudice will be slowly conquered and that the Indian will come into
his own in the not distant future in that Commonwealth of the British
Empire. (Hear, hear.) Well, while matters are in the stage of negotia-
tions, it is unnecessary for me to dilate at any great length upon those
negotiations, and we shall leave it at that.

‘Now, coming to the Kenya question, Honourable Members have in
their hands the despatch which the Government of India submitted to
the Secretary of State on the 2lst of October, 1920, giving a reasoned
exposition of their views on the subject, and to every one of those views
the Government of India does adhere without any equivocation or without
any departure therefrom, either in word or in spirit. We said there:

* There is no justification in a Crown Colony or Protectorate for a_ssiﬁn.i:ng to
British Indians a status in any way inferior to that of any other class of His Majesty's
subjecta.’ -

We pleaded there for a common electoral roll and a common franchise
on s reasonable property basis plus an educational test, without racial
discrimination, for all British subjects. We have protested against
segregation of any type or form and stated that the whole position can
be anet by the enactment and enforcement of proper and strict sanitary
and building laws; and, with regard to the acquisition of land, we said
that we were unable to agree that the Indian claim to acquire cultural
land anywhere in the Colony is either unjust or unreasonable. It is
useless now, and it would serve mo .purpose, to argue the point as to
whether the Kenya Colony owes more to the Indian settler or to the
British settler, as to whether either of those communities has acted
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recently with due regard to the interests of the Empire as a whole or have
mot, for this simple reason that, where there are two partners, it is just
possible that one partner does a little more work than the other. It is
recognised that both the European as well as the Indian have built up
that Colony, and it is idle to suggest, as some people seem to do, that the
Indian alone is mainly responsible for the present prosperity of the country.
i think Sir Frank Carter was perfectly right in saying that, although the
Indian might have been the pioneer and have considerably assisted in
enterprises there, although it may be true that but for him the progress
which has been achieved might not have been achieved, still there is no
gainsaying the fact that British enterprise, British labour, British capital
and British personnel were equally, if not to a larger extent, responsible
for the result. But I deprecate any comparison as to whether one party
or the other party has done a little mare or a little less in bringing about
the existing state of things, for we feel that the country would be incapable
of any great progress in the future unless both the British and Indian
eommunities work together in harmony, mutual co-operation and a spirit
of goodwill; and the Empire itself as such, as it stands ab present, cannot
be preserved unless equal status for all British subjects of His Majesty,
is maintained, with the reservations the Government of India agreed to
at the recent Conference, namely, that, so far as the Dominions are con-
cerned, the Government of India do recognise the right of those communities
living in these Self-Governing Dominions to say with whom they will
associate, whom they will admit into partnmership with them; but subject
to this provision that, so far as British Indian subjects settled there are
concerned, they shall possess and enjoy sbsolutely equal privileges with
the rest of His Majesty’s subjects. (Cheers.) Therefore, Sir, I do not think
that there need be any very great dissection of original principles. The
real difficulty comes in when these principles have to be translated into
practice. The outstanding differences with regard to Kenya appear to be
with regard to the highlands, with regard to franchise and segregation, and
more recently immigration laws. With regard to the highlands, there
seems to be a great deal of misconception. It is unnecessary to say
whether any legal pledge has been given to Europeans in Kenya promm;.:i
them the whole of the highlands or not; but a course of conduct spr

over a number of years is stated to have induced the European community
gettled there to believe that such a pledge has been given, and that is the
position which His Majesty’s Government had to face and which Mr.
Churchill had to face. The problem, according to the Government of
India, in so far as that aspect of the question is concerned, is not of very
vital importance, because, either under a free gift policy or a policy of
purchase and sale, practically the whole of the land in the highlands has
passed into the hands of the European community and there is no longer

any question of a gift or sale of land by the Government to the Indian
community. '

Dr. H. 8. Gour: They want to sell all that land: the Europeans are
‘hard up. o
The Honourable Mr. B. N. Sarma: But the essential point of difference

is whether an embargo need be put upon the European community prohi-
biting them from alienating the land to Indians or to any other community,
that they please.

I shall not try to prejudice the position of either party, except o
say that certain prominent reasons seem to uzge & reconsideration, even
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from the European point of view, of the position that they .have assumed.
As I said on a former occasion, it is only uncultured, ignorant, weak com-
munities that have to be protected by legislation of this type against indi-
vidual members of that community doing things which are prejudicial ‘to
that community; and I have not heard of any legislation preventing
such strong civilised cultured men as the Europeans from doing such
foolish things which they consider to be prejudicial to the interests of
their community as alienating lands to the Indian community. I mean,
it is a privilege of the weak or a defence of the weak to have such laws
on the Statute Book or recognised in practice, and we have every reason
to hope that the European community themselves will soon recognise, if
they do not recognise it now owing to prejudices or passion, that it will
pay them to have the right of free sale in order to be able to realise the best
price for their farms in case any one of themn happens to sell or lease his
farms to outsiders. A wider market would promote enterprise, would pro-
mote investment of capital in land and it will, I am sure, be very soon
recognised that it is so; and I am hopeful that, even without any per
suagion from the Indian Government or the Indian people, the problem will
golve itself. But I ask Honourable Members to be patient and not
to look to this alone as an acid test and to recognise also the difficulties of
His Majesty’'s Government, when they are confronted by strong pre-
judices and passions of such a powerful community as that settled dowm
in Kenya. I am -not for one moment weakening in the position which the
Government of India is assuming; I am only putting it to this Assembly
that the Indian public also, on their part, should have patience and recognise
the difficulties in which His Majesty’s Government is placed on this
question. But we shall convey to His Majesty’s Government the views
of this Assembly, which are our views, that there is no justification what-
soever for this restriction being placed upon the Indians being able to
purchase lands in the highlands from the Britishers, or, in other words, a
disability bejng imposed upon the European community there in their
present supposed interest which is really detrimental to them as well as
to the interests of the whole Colony.

On the other important questions of franchise and segregation, we have-
«very reason to hope that the recommendations made by the Govern-
ment of India would be substantially agreed to, and that there would be
no reason whatsoever for any dissatisfaction being felt with regard to the
decision of His Majesty’s Cabinet upon this point. Before passing further;
I may state that we have reason to believe that Mr. Churchill’s pronounce-
ment on the outstanding differences on important points have not yet been-
decided by the Cabinet and I may say affirmatively that it would be unjust:
to state that the Cabinet or any members of the Cabinet are using Mr.
Churchill as a feeler to see as to whether there is really any indignation in-
this country on that point. That is so far as the segregation and franchise
questions sre concerned. With regard to immigration, I feel sure that
the present policy of His Majesty’s Government would be adhered to. As I
have gaid, there is no justification in a Crown Colony or Protectorate for
assigning to British Indians s status in any way inferior to that of any
other class of His Majegty’s subjects or for restricting their entry into it for-
lawful purposes, and I do not think that could have been the meaning-
of Mr. Churchill’s statement. If Mr. Winston Chun_:hlll.. as an individual;.
hoped for a particular future with regard to East Africa’s constitutional de-.
velopment, we have no reason to quarrel with him, and I am sure, if he
stated that he looked forward toe s federation of the type existing in
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South Africa being established in Central and East Africa, he could have
been expressing, not the views of the Cabinet, but only his own views
as to what he felt was the proper course. I am not minimising the import-
ance or significance thereof by suggesting that the views of a Minister in
charge of the Colonies are not entitled to weight, but at the same time
individual members cannot altogether be fettered in giving expression to
their personal views in post-prandial speeches as to what they hope would

be the state of the country under their charge. I think we must leavée
it at that.

Then, with regard to immigration also, we have made representations
to His Majesty’s Government to protect absolutely the existing privileges
of Indians entering East Africa, and we have no reason to suppose that
our representations would not be acceded to.

Then, there are one or two statements made by Sir Frank Carter
which I think I might deal with roughly. (Laughter.) By * roughly ' I
necessarily meant ‘generally’ and not in great detail. The Honourable
Member may perhaps be in possession of information of which we are not,
as to the state of the feeling of Indians in East Africa. But we have
received numerous representations from East African Indians with regard
tc. their attitude on the several questions which I have mentioned now,
and I may state to the House that it was with considerable difficulty that
we were able to persuade the East African Indian Community to comply
with our wishes and not to make the position of His Majesty's Government
or of the Secretary of State difficult by any obstinate behaviour on their
part. Well, I am only mentioning that for the purpose of correcting any
misapprehension that may arise that I have not stated what I knew or rather
what we have reason to believe is the state of things in East Africa. Sir
Frank Carter may be right in his statement that the vast majority of those
people are merely following one or two leaders who take a particular view of
the whole question, but so far as can be judged, they seem to follow
‘rather solidly their leaders, and the opinion seems to be all one way, and
there is a sharp tension which the Government of India is trying as far as
possible to soften and smooth down.

As regards the attitude of the East African Indians with regard to
the war, 1 think we need not expatiate upon that. They have done what
they could. It is possible that some of them might not have come up to
the mark. There is no gainsaying the fact, and I think that it is recognised
by all, that the Indian community has done yeomen service in preservi
that part of His Majesty's Dominions for the British Empire and I ¢
that was one of the reasons why the British sentiment so strongly veered
round in favour of Indians when Mr. Montagu elaborated his proposals for
conferring self-governing institutions upon India.

I come now to another part of Sir Frank Carter’s statement which has
very great force in it; and that is, that the present poh'tica} tfoubles in
India are making it difficult for the Government to defend their interests to
the same extent as perhaps they might have done but for those troubles. I
am not saying that this is an adequate reason for not treating the Indians
in the way in which they ought to be treated or for denying them' equal
status, which is their due. But I am only putting it to the House that the
view that sometimes prevails, that the greater the agitation the greater‘the
benefit, is not a correct view, and thdt Mr. Montagu will feel necessarily

+
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embarrassed when he finds his hands weakened by the unrest prevailing in
India. I, therefore, appeal that on this point we should do all that we can
to strengthen the forces which are fighting for the Indian cause in the Bri-
tish Cabinet and in the Empire generally, and that we should not pook-pooh
or set at naught or treat lightly the statement made by the European re-
presentatives, here that this unrest is having a disastrous effect upon Indian
aspirations in the rest of the Empire. I feel sure that, as we grow stronger,
both politically, economically as well as socially, by the removal of racial
restrictions which exist amongst ourselves, and, as we evince by action,
thought, demeanour and word that, with the growth of our strength, also
grows our attachment and allegiance to the British Throne, and the British
connection, any racial differences and discriminations and misunderstandings
which may exist are bound to disappear, if we only have patience
and  recognise thal, there is mnot the  slightest doubt that
these troubles which are confronting the statesmen in the various parts of
the Empire will find an easy solution, and a satisfactory solution. There-
fore, I ask again, that the Members of this Assembly, while perfectly en-
titled to express their indignation or rather their dissent, should have some
consideration for the difficulties of Mr. Churchill and others who have to
uphold the privileges of the other stibjects of His Majesty in Kenya, in con-
formity with, and without invading, the rights and privileges of the Indian
community. We have not got a full text of the speech of Mr. Churchill
authoritatively published. The ‘ifs,” ‘buts,” and the ‘alsos’ may have a
significance. The whole report is not before us. It is just possible, speak-
ing for the Colonies and speaking as Colonial Minister, and having particu-
lar regard, I suppose, to the dinner he was participating in and the society,
he was addressing, emphasis was laid on certain aspects of the question
which prominently rushed to his mind. At any rate, we should not, with
the information that we have, come to any decision or any hasty conclu-
gions, and all that may be done now is to proceed on assump-
tions and give expressions to the Assembly’s views, so that the
Cabinet may know exactly the strength of Indian feeling here.
Mr. Jamnadas Dwarkadas has asked me as to whether the Gov-
ernment of India would put themselves at the head of the people
and identify themselves with their cause in this respect or would
treat the matter in a lukewarm spirit. I have no hesitation in snswering

for the Government of Indis that the policy which has earned the com-
mendations and plaudits of the Assembly and the people is the policy of the
Government of India, and will be the policy of the Government of India,
&nd, if they fail temporarily, it will only be a temporary failure. There is
no doubt whatever that, in adopting that policy, the Government of India
sre not adopting a selfish policy on behalf of India but are adopting a true
Imperial policy (Hear, hear), a policy which would weld the Empire into a
strong and indissoluble whole, which would keep in check and subdue the
various disintegrating forces, and there is no hesitation, as I have said, in giv-
ingsan answer, the only answer that can be given to such a question as that.
But that does not mean that the Government of India may not have to con-
sider any reasoned statements of the difficulties of the Colonial Office with re-
gard to the position of Europeans there, or any compromise which may have
to be entered into, without coming into essential conflict with the principles
which are guiding our policy and whittling down really in substance the
things for which we stand opt.

E
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Mr. President: The question is that the following Resolution, as amended,
be accepted

‘ That this Assembly recommends to the Governor General in Council that he do
represent to His Majesty’s Government that any failure in His Majesty’s African
territories to meet the lawful claims of Indians to equulity of status with all other
classes of His Majesty’s subjects, will be regarded as a serious violation of the rights
of Indians to citizenship, which were recognized and affirmed so recently as at the
Imperial Conference of 1921; and further, that he do cable to the Secretary of State
for India and, through him, bring to the notice of His Majesty’s Government the
emphatic protest of the Assembly against the pronouncement reported to have been made
ie::;tly by the Right Honourable Winston Churchill at the East Ajfrican Dinner in

on.’

The motion was adopted nemine contradicente.

The Assembly then adjourned till Eleven of the Clock, on Saturday, the
11th February, 1922,
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